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GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT. .

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNOCIL ASSEMBLED UNDER
THE PROVISION: OF THE GOVERNMENT OF INDIA ACT, 1018
(8 & 6Geo. V. Ch. 61).

The Council met at the Council Chamber, Viceregal Lodge, Simla, on Wodnesday,
the 19th September, 1917,

v

PRESENT:

His Excellency Barox Onmerusrorp, P.C, G.M.8.I, GMILE, G.CA.G,
Viceroy and Governor General, presiding, and 62 Members of whom 55 were
Additional Members,

STATEMENTS LAID ON THE TABLE.

The Hon'ble Sir William Vincent :—* My Lord, I heg to lay on
the table a reply, together with a statement® regarding clerical posts in the H
Government of India Secrctariat. The statement is one which was promised in
reply to a question asked hy the Hon'ble Mr. Bhupendra Nath Basu on the 21st

March, 1917.”

The Hon'ble Sir C. Sankaran Nair:—* My Lord, the statementt
iving the information romised in my reply to the question asked by the
on'ble Rao Bahadur l? N. Sarma on the 16th February, 19017, is laid on the
table. Bengal has been excluded from the statement as reliable figures for that
Presidency are not available ; but such figures asare available are being called
for.”

— -

QUESTIONS AND ANSWERS.
The Hon’ble Mr. Srinivasa Sastri asked :—

. 1. “ Will Government be pleased to make a short. statement of the progress %ﬁn
_ made in the different Provinces by co-operative building societies, and of the
special facilities, if any, afforded to them by the local Governments and Ad-
ministrations ?” :
' * Vide Appendiz A,

4 Not included in these prooeedings.
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240 QUESTIONS AND ANSWERS.

(Mr. B. A. Mant; Mr. Srinavasa [19rr BEryeEMBER, 1917.)
Sastri.) "

The Hon’ble Mr. R. A. Mant replicd :—

“The Hon'ble Member’s attention is invited to pmgmlgn 36 of the Reports
on the working of Co-operative Societies in the Madras Presidency for the
years 1914-15 and 1915-16, and to paragraph 56 of the Bombay Report for the
year 1915-16. The Government of India have no further information on the
subject.” ‘

The Hon’ble Mr. Srinivasa Sastri asked :—

Bombay Co- Q. {g) I it a faot that the Bombay Co-operative Housing Association made a
., Tepresentation, through its President, Bir Prabhasankar Pattani, pointing out the
necessity of giving State loaps to building societies composed of persons of
limited means ?
(8) If s0, will Government be Pleased to state what orders, if any, have
boen passod on the representation ? ”

The Hon'ble Mr. R. A. Mant replied :—

“ No representation from the Bombay Co-opei‘utive Housing Association
on the subject has so far reached the Government of India.

The Hon’ble Mr. Srinivasa Sastri asked :—

Finanoiog of 3. *“(a) Is it & fact that Co-operative Central Banks mostly lend to agricultural
Goopeim. socicties for short periods at 73 to 9 per cent per annum ?
wleties. . ()) Are Government aware that co-operative building societies for the
henefit of the poor require capital repayable in easy instalments over periods,
ranging from 3 to 650 years ¥
(c) Have Government received any ripresentations on the best methods of
- financing co-operative building societics * '
(d) Arc any measures, legislative or administrative, in contemplation to
secure the above object 7 "’

The Hon'ble Mr. R. A. Mant replicd :—

“ (a) The Government of India have no information of the prevailing rates
for short-term loans, but Central Banks lend both to agricultural and to non-
agricultural societies at rates of interest varying from 74 to 12§ per cent per
anpum.

(8) The Government are not aware that building societies require advances
for such long pericds as from 30 to 50 years.

(¢) and (d) In 1915 the Government of Bombay submitted proposals for
the grant of loans by Government to building societies for the encouragement of
house building on approved sanitary lines, but the Government of India were
unable to accept them, as they considered that such societics should preferably
receive loans from Central Banks or other similar institutions, established for the
purpose of financing co-operative socictics. The Government of India do not
propose to re-open the subject on the information at present before them.”

The Hon’ble Mr. Srinivasa Sastri asked :—
A ':: $ .. & Wil Government consider the desirability of empowering Municipalities
tagSooteien and Local Boards by provincial legislation to grant facilities to building
societies—by giving financial aid, by a liberal land policy which will allow of
their buying, selling and renting land, and by other suitable means ?;”

The Hon'ble Mr. R. A. Mant replied :—

“ The need for legislation in the direction indicated does not appear to have
vet been felt generally and the Goverament of Indwa are therefore not at present
prepared to take ==; aviier i Ui matter”

Thz #on'blo Mr. Srinivasa Sastriasked : —
% 5. ¢ (a) Isit a fact that several local Governments and Administrations have
issued, on the subject of the attendance of students at public meetinys, orders
which differ materially from one another ? ”

setings,
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[19ru SerremsER, 1917.) [lg Sirinivaaa Sastri ;  Sir C. Sankaran
air. .

X .(b) Is it a fact that at a Conference of the heads of the colleges in the
Presidenoy of Madras the order of the Local Government on the su ject was
generally pronounced to he unworkable ?

(¢) Do the Government of India propose after consulting, if necessary, the
best official and non-official opinion in the country on the subjeot, to issue a
general order permitting the attendance of students in colleges at public -
meetings ?” ‘

The Hon'ble Sir C. Sankaran Nair replied :—

“ (a) The Government of India have learnt from reports in the Press ‘that
certain local Governments have recently issued various instructions on the
subject of the attendance of students at political meetings.

(6) The Government of India have also secn a report to this effeot in the
Press, but have received no official intimation.

(¢) The Government of India issued a circular letter to local Governments .
on the 4th May1907. The Government of India do not consider it necessary
to issue any further instructions.”

The Hon'ble Mr. Srinivasa Sastri asked :—

6. “ (a) Is it a fact that the Government of Madras have applied to the Govern- Preperty
ment of India for permission to introduce emergenoy legislation empowering the g
Corporation of Madras to levy increased property taxes ?

(b) If so, will Government be pleased to publish the letter of the Madras
Government applying for such permission, or if this be not possible to state the
grounds on which the permission has been applied for ? :

(c) What orders have the Government of India passed on the application P

(@) Is it a fact that, under Section 95 of the Madras City Munigtil{mlPAo't,

e Presi-

1904, the budgets of the Madras Corporation have to be submitted by
dent to the Government of Madras and that Government have the power to pass

such orders on the budgets as they think fit ?

() Do the Madras Government account for the financial condition of the .
Corporation having been brought to such a pass that emergency legislation for
increase of taxation has to be undertaken ? If so, how do they so account ? "

The Hon'ble Sir C. Sankaran Nair replied :—

“(a)to (¢) It is not proposed to undertake any emergency legislztion
empowering the Corporation of Madras to levy increased property taxes.”

The Hon’ble Mr. Srinivasa Sastri asked : —

7. “ Will Government be pleased to state—
(a) When the Madras drainage and water-supply achemes are expected tom:‘,
be completed, mpy

. (b) what further sums they are expeoted to cost, and
(¢) how it is proposed to meet the additional expenditure ? "

The Hon'ble Sir C. Sankaran Nar replied :— ,

“ (a) The restricted programme adopted by the Madras Corporation is
expected to be completed in 1921-22.

(6) Bs. 50 lakhs.

(¢) Probably by loans.””
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[y, Srinavasa Sastri ; Sir C. Sankaran Nair ; [191u SEPrEMBER, 1017.]
Sir  Fuxulbhoy Currimbloy; Ar. R. _L :
Mant ; Sir William Meger.

The Hon'ble Mr. Srinivasa Sastri asked :—

8 8.« Is it a fact that the Special Works Department of the Madras City Corpo-
mest ot ration, with a Special Engineer on Rs. 2,500 per month at its head, is proving
g a great burden on its resources ?
rporation.

The Hon'ble Sir C. Sankaran Nair replicd :—

“ Paragraph 7 of the Administration Report of the Corporation of Madras
for 1915-16 indicates that the Special Works Department involves the Corpo-
ration in considerable expenditure. But it is not understood from the report
that this is regarded as excessive or due to the pay of the Special Engineer.”

The Hon'’ble Sir Fazulbhoy Currimbhoy asked :—

Elamentary 9.  (g) Do Government contemplate making adequate financial provision for
eation.  the diffusion of agricultural education throughout the country on the lines of the
scheme adopted at the last Agricultural Conference P
(b) Will Government be pleased to state what objections, if any, exist to
the adoption of a scheme of elementary agricultural education through the exist-
ing primary schools? ”

The Hon’ble Mr. R. A. Mant replied : —

“The subject of agricultural education has recently been considered by a
conference at Simla. The views of the Government of Indis on the recommen-
dations of the Confercnce will shortly he published and I would ask my Hon’hle
friend to await this publication, which will I hope give him all the information
he requires.”

The Hon’ble Sir Fazulbhoy Currimbhoy asked :—

oatung ot 10. “ With reference tothe Hon'ble Finance Member’s statement in March
last that the difficulty of absence of facilities for refining gold on a really large
scale was heing remedied, will Government be pleased to state what progress
has been made in this direction up to now? ”

The Hon'ble Sir William Meyer replicl :—

¢ The statement to which my Hon'ble friend refers related to the refining
of raw gold for sale. Arrangements to this end were almost completed, but
no gold was actually refined owing to the subsequent decision to discontinue
the sale of raw gold on behalf of Government.

The question of refining gold for coinage has since been further under
examination with reference to the proposal to coin sovereigns as a temporary
measure at Bombay, with regard to which matter His Excellency made an

R announcement the other day. The detailed arrangements which would be
necessary are still under consideration.”

The Hon'ble Sir Fazulbhoy Currimbhoy asked :—

Devsiepment 1] ¢ (a) Did the Domirions Royal Commission recommend that an Imperial
I3t Development Board be established for the development of the resources of the
B Enpire ?
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[16re BerreEMBER, 1017.] [8ir Fazulbhoy Curvimbhoy; Sir George

Barnes ; Maharaja Sir Manindra Chandra
Nandi ; Sir Bobert Gillan.]

(8) If 5o, have the Government of India been consulted ‘by the Imperial
Government regarding this recommendation and has any despatch on the

subject been submitted to the Secretary of State for India ? If so, will Govern-
ment be pleased to lay it on the table ?

The Hon'ble Sir George Barnes replied : —

.+ “The Dominions Royal Commission recommended the setting up of an
Imperial Development Board as stated by the Hon’ble Member, but the
Government of India have not been consulted by the Imperial Government
regarding this recommendation, nor are they likely to be consulted havi
regard to the fact that the report of the Dominions Royal Commission relaltﬁ
only to the Dominions. The, report of the Commission will, however, be
valuable for the consideration oﬁhe questions relating to trade policy in this
country after the war. I think it follows from what I have said that no
despatch on the recommendations of the Commission has been submitted to the
Secretary of State for India.”

LedThe Hon'ble Maharaja Sir Manindra Chandra Nandi
asked :—

12. ¢ (a) Has the attention of Governinent been drawn to an incident in the

office of the Chief Superintcndent, East Indian Railway, Calcutta, in which one Bassries. .
Babu Probodh Chandra Banerjee, a senior clerk of 15 years’ service, is alleged
"to have been-grossly insulted by Mr. B. F. Higman, Acting Chief Superinten-
. dent, Transportation Department, on the 30th June last ?

(b) Isit & fact that the said Babu Probodh Chandra Banerjee swooned
away in the office as a result of this incident and was sent away n an ambu-
lance car and did not regain consciousness till the 4th July and that he was
found by Lieutenant-Colonel E. H. Brown, M.D., LM.8,, to be suffering from

a form of epileptic attacks sinoe the 30th June lastand was recommended for
three months’ leave ? '

(o) Are Government aware that the incident has been the subject of

" strong comments in the newspaper press of Calcutta and has greatly exercised
* the mind of the Indian employees of the East Indian Railway ?

. (d) Is it a fact that the said Babu Probodh Chandra Banerjee made an ap-
plication to Sir Rohert Highet, Agent, East Indian Railway, praying for the
redressal of his grievances in connection with this case ?

{¢) If so, will Government be pleased to state what enquirics, if any,
were made thereon by the Agent and in what manner ?

(f) Are there any circulars or orders by the Railway Board or the Agent,
which Iay down rules for the guidance of superior officers in the matter of
treatment of Indian subordinates, and the penalties for a breach thereof ?

(9) If so, will Government be pleased to lay all such Ea;[;ers .on the table "
and state if they are meant to apply to Company-managed Railways as well as to '
State-managed Railways ? ~

(k) What steps, if any, do Government intend to take in accordance there- :
with in the present case ? " .
The Hon’ble Sir Robert Gillan repliod :—

. !#The incident to which the Hon’ble Member refers was made the subject of an
appeal to the Agent,\Bast Indian Railway. I have received varying accounts of
the words alleged tofhave been used by Mr. Higman, but from the {;pers T have
seen and the furtherfenquiries I have been able to make, it scems clear that the
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24 QUESTIONS AND ANSWERS.

[Sir Robert Qillan ; Maharaja Sir Manindra [19rn SeprEMpuR, 1917.]
Chandra Nandi ; Sir George Barnes; Sir
C. Sankaran Nair.)

words used were ‘Don’t be a sillyass’ The clerk in question who was, it
ai)pearé, in a weak stato of health and consequently nervous and excitable, com-
pletely lost control of himself, and had to be taken before the General Traffio
Manager, who did his best to pacify him, but he finally fell down in an e ileptic
fit. It seems clear that the occurrence was due not to the words spoken gy Mr.
Higman, but to the man’s state of health at the time. Mr. Higman, I may add,
is an officer who is always considerate for the feelings of others, whether
Indian or European, and I am satisfied that nothing was further from his inten-.
tions than to wound the feelings of the clerk named by the Hon’ble Member.
The clerk is pronounced by the doctor to be in a bad state of health, and has
been granted three months’ sick leave,

With regard to sections (/) and (g) ofithe Hon’ble Member's question.
Rule No. 543 of the Bast Indian Railway Hand-book of General Rules and
Regulations reads as follows : — '

* Any autbenticated case of 'oppression or ill-tzeatment ‘of an Indian paesenger or Indian
subordinate of the Company on the part of any officer or sérvant will tend to his summary

dismiegal.’
Any case of this kind would be severely dealt with by the Agent, who, I
may add, would be strongly supported in his action by the Railway Board.”

o y (;rhe Hon'’ble Maharaja Sir Manindra Chandra Nandi
asked :—

E&' 13. “ («) Have Government consulted the leading European Chambers of .
‘Commerce in India with regard to the policy o post-war trade in India,
and were the views of the Indian represcntatives of Commerce ascertained
on the question ?

(¢) Have Government formulated any policy regarding post-war trade,
and, if so, will they makea statement ia this connection ? ”

‘The Hon’ble Sir George Barnes replied :—

“ (¢) The Government consulted all the leading (hambers of Commerce in
India, both European and Indian, with regard to the policy of post-war trade
in India, and answers have been received on the question from all the Cham.
bers consulted. '

(5) The problems connected with post-war trade are under the considera-
tion of the Government of India, and they are unable to make any statement on
the subject at present.” .

The Hon’ble Mahazaja Sir Manindra Chandra Nandi

asked :—

w [14. « Will Government be pleased fo state the complete scope of the enquiry
™ of the Calcutta University Commission and if it will include a consideration of
the scheme of Post Graduate teaching recently sanctioned ? ”

» The Hon'ble Sir C. Sankaran Nair replied :—

“ The Hon'ble Member is referred to {he reply given on the 16th February.
1917, to & rather similar question asked by the Hon'’ble Rai Sita Nath Ray
Bahadur. The scope of the enquiry will be sufficiently wide to include con-

sideration of the organisation of post-graduate teaching.”
' The Hon’ble Maharaja Sir Manindra Chandra Nandi
asked :— ’

salisted in | 15. “ Will Government be pleased to state the number of Indians who have
Bereee 50 far enlisted in the Indian Defence Force, Province by Province ? ”
Foree.
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[191e SeprEMBER, 1917.] "[His Bxcellency the Commander-in-Chief ;
Maharaja Sir Manindra Chandra Nands ; Sir
George Barnes; Mr. B. A. Munt.)

His Excellency the Cmanoder-min-Chief replied :—

“Up 1o the 26th August the total number of applicants for enrolment in
the Indian Branch Indian Defence Force was 5,643 as shown by Provinces as

under :—

Bengal 740
Madras w1749
Bombay . vee - o " 591
United Provinces . o 205
Punjab and Frontier - 366
Burma v e 1,992

These are the numbers 5o far reported but there may be other applica-
tions presented to District Magistrates which have still to be reported.

No information is, however, available as to the numbers actually enrolleds
a8 no reports have so far heen received from Divisions in which medical exami-
‘nation and enrolment have been ordered.”

The Hon'ble Maharaja Sir Manindra Chandra Nandi

asked :—

16. “ (a) Will Government be pleased to state the total amount of sugar, raw Tus m
crude and refined, imported into Endia in 1915-16 from Java, Mauritius, Japan Isdia ™"
and other foreign countries; and what was the total output of sugar in

India itself during those two years ?

(b) Are Government taking any, and, if so, what special measures for the
‘development of the sugar industry in this country ? ”

The Hon’ble Sir George Barnes rcplied :~

“I place on the table a statement showing the imports of sugar, so far as
they are available, from Java, Mawitius, Japan and ot{:er foreign countries for
the years 1915-16 and 1916-17. The estimated output of raw sugar in India for
1915-16 was 2,634,000 tons, and that for 1916-17 was 2,626,000 tons . -

In reply to the second part of the question, I would refer the Hon'ble
Member to the answer given to a similar question by the Hon’ble Rai Bahadur
B. D. Shukul at the meeting of the Council on the 12th September.”

ke('il‘he‘ Hon'ble Maharaja Sir Manindra Chandra Nandi
1) o

17, “ (a) In what provinces of India are experiments being made for the uisvatien
cultivation of American and Egyptian cottons, and what are the results so far
obtained by these experiments ‘ g

(8) What steps have been taken to introduce American and Egyptian
-cotton in the canal areas of the Punjab?

(¢) Has any experiment been made in Bengal, particularly in the
Eastern Districts, for the introduction of long-staple cottons and, if ‘so, with
what result ?” .,

" The Hon’ble Mr. R. A. Mant replied :—

“ (@) Experiments in the cultivation of American and Egyptian cottons have
-at different times been made in every Province in India. Special attention hag
been paid to the subject in the principal cotton growing Provinces, Bombay
Madras, the Central Provinces, the United Provinces and the Punjab. Speak-
ing hroadly, the result of the experiments has been to establish that thereis  °

* Not included ia these Procecdinge.
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246 QUESTIONS AND ANSWERS.

[Mr. R. 4. Mant; Sir Dinghow Wacha ; Sir (19te SEprEMBER, 1917.]
 Williom Meyer.]

little or no prospeot of success in the case of Egyptian cotton except possibly
under perennial irrigation in Sind but that American cotton can be successfully
grown in certain parts of India. The most striking resulis obtained with the
latter have been in Madras where the outturn of Cambodia, an acclimatized
variety of American cotton, is now estimated at 35,000 bales of 400 Ibs. each,
and in the Punjab, where the area under a variety known as American No. 4-F,
was in 1915-16 estimated at 50,000 acres. A variety known as Cawnpore
American has also been definitely established in a small area in the United Pro-
vinces. The whole question of the extension of the cultivation of lonE stapled
erby a
special committee. d
(6) American cotton has been successfully introduoced into the canal
colonies in the Punjab and the area under American No. 4-F. in the Province,
which is rapidly extending, is almost entirely in .those colonies. Attempts to
introduce Egyptian cotton into those areas have been abandoned as it has been
found that it ripens late and is unable to stand frost.

(¢) Experiments in the introduction of long-stapled cottons throughout
Bengal have heen made since the middle of the nineteenth century but have
invariably proved failures. Climatic conditions in Bengal appear to be wholly
unfavourable to the production of a first rate quality of cotton and the attempt
to introduce such cottons has therefore been abandoned.”

The Hon'ble Slr Dinshaw Wacha asked :—

18, “ Will Government be pleased to state what are, respectively, the normal

* and the present scales of expenditure on :—
of

(a) The combatant forces of the army in Iodia, inoluding such ancillary
services as the Svpply and Trausport Corps, Signal Companies, the Royal
Flying Corps aud the Ordnance Department ; and y

(6) The Medical and Banitary Services including tke Army Hospital:Corpg
and Army Bearer Corps, ambulance convoys and hospital ships ?” '

The Hon'ble Sir William Meyer mpliedA —

“1 understand that the Hon'ble Member’s question refers not only to the
army now actually serving in India, but to the Indian Expeditionary Norces
a8 well ; and that he asks for information about pay charges only and not as to
the expenditure on stores and on equipment and transport charges, the present
scale of which is naturally much in excess of the peace scale owing to the
special conditions created by the war.

On the above assumptions, the replies to the Hon’ble Member’s questions
are as follows : — ' '

(a) The normal scale of annual expenditure, before the war, on account of
the pay charges of the combatant forces, including such ancillary services as
the Supply and Transport Corps, 8ignal Companies, the Royal Flying Corps, and
the Ordnance Department (exclusive of manufacturing establishments) was
about £10} millions.

. The present scale of expenditure is about £24} millions.

() The corresponding figures for the Medical and Sanitary Services
including Army Hospital Corps, Army Bearer Corps, Ambulance Convoys and
the medical persorinel employed on hospital ships are £555,000 m&§2,500,000
respectively. e

The figures given for the present scale are necessarily merely a forecast of
the probable total expenditure in the cwrrent year, based upon actual expendi-
ture for the past five months.”
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[19tE SeerEMBER, 1917.] [Sir Dinghaw Wacha; Sir C. Sankaran Nair ;
Mr. B, 4. Mant; Sir George Barnes )

The Hon'ble Sir Dinshaw Wacha asked :i—

19. “ With reference to the discussion which took place in this Council on the xxeasion
10th March 1917, on a Resolution regarding the extension and improvement of 224, t==
elemertary education, will Government be pleased to placo on the table any well §fedasatien
oonsidered scheme ‘ ey

(«) explainiog the method and manner in which such extension and
improvement could be successfully attained within a reasonable period of time, and

(b) giving approximately the total cost of tho expenditure which will
necessarily be chargeable on the ordinary revenues of India ? "

The Hon'ble Sir C. Sankaran Nair replied :—

“The Government of India have recently had the question of the extension
and improvement of Llementary Education under their careful oconsideration.
For the reasons stated by His Excellency the Viceroy in his speech on the 5th
instant in this Council, it is impossible to lay any such scheme on the table.”

The Hon'ble Sir Dinshaw Wacha asked :—

20. * Has the attontion of Government been drawn Gastor ol
(a) to a paper latcly read by Mr. Victor Messore at Cairo on the influence
of soil and climate on the weight and oil produotion of the Castor oil plant, and

(8) to the experiment made there with seeds from France which turned out
very satisfactory owing to the hot climate and richness of the soil of Egypt ? "'

The Hon’ble Mr. R. A. Mant replied :—
“ The reply to both parts of the question is in the negative.”
The Hon'ble Sir Dinshaw Wacha asked :—

21 “ (a) Is Government aware of the production in Kores of dyestuffs from rreas
the leaves of a species of maple treo known to Koreans as the ﬁﬂw"i:
¢ Shinnamu ’?
(8) Do Government propose to obtain from the British Consul General
at Secoul particulars regarding the production of the 8hinnamu
dyestuffs together with samples of the dye and samples of cotton
yarn dyed with it in four colours ? ”’

The Hon'ble Sir George Barnes rcplied :—

_ “I, haveno information on the subject, but I will certainly make the
enquiries desired by the Hon’ble Member. ”

The Hon'ble Sir Dinshaw Wacha asked :—

22. (o) Is the Government aware of the cultivation in China of the tree Intredsstion
botanically named Stillingi Sibepara and commonly known as the *tallow iheratiew
iree,’. from which is obtained a dyestuff which is its chief product and a kind of S
tallow technically known as ‘prima,’ a by-product consumed by candle
makers ?

(2) 'Will Government be pleased to consider the question of importing this
tree from China with a view to obtaining from it the dyestuff and tallow re-

ferred'to ?”
The Hon’ble Mr. R. A. Mant replied :—

o« (a) The reply is in the affirmative, though I would point out that the
correct botanical name of the treeis ‘ Sapium Sebiferum, Rozb.’

(3) The tree has been cultivated in India for many years and is fairly
common in gardens in many Provinces. In some places it has established it-
gelf as a wild plant. Efforts have been made to utilize the tallow in India ut

228LD 3



v

248 QUESTIONS AND ANSWERS.

[Mr. R. 4. Mant; Sir Dinshaw Wacha ; Sir {19mu SEPTEMBER 1917.
Ceorge Burnes; Rai Site Nath Ray Baha-
dur.)

the labowr and expense involved in extraction have heen found'to be far in
excess of the value of the product. The value of the dye obtainable from the
leaves does not appesr to have been investigated in India. This point will be
further considered.”

The Hon'ble Sir Dinshaw Wacha asked :—

riments  &3- “(a) 1s it a fact that the Egyptian Government have found, as the result of

orthe trials made in 1916 under the direction of their expert Mr. G. Wills, that stalke
plast of the cotton plant and other vegetables have good heating powers ?

() Will Government he Pleased to direct that similar trials be made on
one of their agricultural farms ? "

The Hon'ble Mr. R. A. Mant replicd :—

“ (a) The Government of India understand that experiments have been
made in Egypt inthe conversion of cotton sticks, as pulled from the field, into
charcoal, but that their object has been not the provision of a new source of
fuel but the destruction of the cotton pest known as the pink boll-worm.

(8) The stalks of cotton and other plants are alrcady largely used by
cultivators in India as fuel and the Government of India are advised that it is

_ not necessary that any special experiments should be carried out in this matter,”

The Hon’ble Sir Dinshaw Wacha asked :—
24. “ Will Government be pleased tostate the total amount annuaﬂy expend-

knulmro
Swastian.  ed on the establishment of the Statistical Department during each year, from

of the
isloal |
% their salaries.”

1907 to 1916, and also the details of the present staff of the Department and

The Hon'’ble Sir George Barnes roplied :—

“T place on the table a statement* showing the amount expended annually
on the establishment of the Statistical Department for the three ycars 1914-15,
1915-16 and 1916-17. Information for the: earlier years is not available as
prior to 1914-15, the Department formed a part of the Department of Com-
mercial Intelligence, and it is impossible to separate the expenditure on purely
statistical work from the total expenditure of that Department.

I also place on the table a statement giving the details of the present
staff of the Department and their salaries,”

The Hon’ble Rai Sita Nath Ray Bahadur asked :(—

25. “ (a) With reference to the question put by Mr. Ghuznavi at a meeting
of this Council on the 17th of March 1915 regarding a recommendation of the
Senate that section 3 of the Calcutta University Regulations be amended in
cornection with the minimum age limit for the Matriculation examination
of the University, and the Hon’ble Mr. Sharp's reply theretd, will Government
be pleased to state if the Senate of the Calcutta University have yet approached
them officially in the matter ?

(b) If the answer to (@) beinthe affirmative, will Government be pleased
to state when such application was received from the Senate, and what
action, if any, Goveroment have taken in the matter ?

(¢) If theanswer to (@) be in the negative, will Government be pleased
to consider thg desirability of asking the Senate to approach them officially in
the matter?’ .
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The Hon'ble Sir C. Sankaran Nair repliod :—
“(a) Yes.

() .and. (c) Tl}e proposal in question was reccived from the Calcutta
University in April 1915. The Government of India have decided to defer
action on the general question pending consideration of the new arrangements
for admission to the Indian Civil Service proposed by the Public Bervices
Commission, and of the recommendations of the proposed Caleutts University
Oommission.”

The Hon'ble Captain Ajab Khan, Sardar Bahadur,

asked

26. “ Will Government be pleased to state whother the three Extra Assistant g‘rm
Cantonment Magistrates appointed in 1911 as a trial measure, have given satis- ment
f&c‘l:tlon, ?ax’nd whether any more postsin that line are to be given to Indisn
officers ?’

His Excellency the Commander-in-Chief replied :—

“ The experiment in the manner in which it was applied has not proved a
success. ' '

It is not proposed to take any further steps in this dircction at present.

On the conclusion of the war this question will be again investigated.”
The Hon’ble Mr. K. V. Rangaswamy Ayyangar asked :—

27. « Has there been any reduction in the number of telegraphic. communi- Telagraghie
cations in India since the increase in the rates for telegrams ? tons.

If s0, will Government te pleased to lay on the table the statistios showing .
the percentage of such reduction ?” '

The Hon'ble Sir George Barnes replied :—

“ For the period from December 1916 to June 1917, there has been a small
decrease, amounting to a little under 1 per cent., in the total Inland telegraph
traffic as compared with the figures for the coresponding period of the previous
year. The figures on which this percentage is based include ‘Btate’ and
‘Express’ traffic. If the Hon'ble Member so desires, a statement will be laid
on the table, as soon as the figures are available, showing separate figuzes for
private telegrams charged at ordinary rates, but this I am afraid will not be
possible during the present session of the Council.”

The Hon'ble Mr. K. V. Rangaswamy Ayyangar asked :—

28, * Will Goverument be pleased to lay on thie table the correspéndenc‘e be- eye
tween the Government of India and the Secretary of State relating to the crea- &‘.‘,‘,““:
tion of the post of the Eduaationsl Commissioner with the aovernment of Semer. . o

I‘ndin ? »
The Hon’ble Sir C. Sankaran Nair replied :—

“The portions of the correspondence* between the Government of India and
the Becretary of State relating to the post of Educational Commissioner are

1aid on the table.”

Appendiz C,
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The Hon'ble Khan Bahadur Mian Muhammad Shafi asked :—

29.  (a) Is it a fact that organized efforts have been started in saveral I'ro-

vinces and more particularly in the Punjab towards rccruitment for the
Indian Defence Force ? ‘

(6) Is Government aware of the feeling prevalent in the Punjab and
elsewhere that the period of enlistment in the Indian Defence Force shonld be
extended till the end of this Jear and do Government propose to take the
necessary steps in this behalf ?*

His Excellency the Commander-in-Chief roplicd :—

_“ (a) Enrolment for the Indian portion of the Indian Dofence Force is on
& purely voluntary basis. Official action has been confined to giving pub-
licity to conditions of service, etc., and tho registration and medical examination
of those offering to enrol. In the Punjab, to which the Hon'ble Member

particularly refors, a Central Committee was formed under private auspices for
stimulating recruitment.

b) Government reccived an application from the Punjab to extend this
period, but have decided that no amendment of the law should be undertaken
at present.”

The Hon’ble Rao Bahadur B. N. Sarma asked:—

30. « () Has the attention of Government been drawn to complaints as to
the inadequacy and unsuitability of the provision for rations whether in money
or in kim? e for recruits among the educated classes of the Indian section
of the Indian Defence Force ?

(8) f 50, do Government propose to modify the rules s0 as to make pro-
vision suitable to the habits of living of the educated classes ?

(c) Has the age limit for recruitment been reduced in the ocase of Indians
to thirty, and is it a fact that such reduction has had a prejudicial effect upon
the reoruitment of educated Indians ?

(d) If so, will Government be ];!eased to consider the question of mising
the age limit to that presoribed for European British subjects by the Indian
Defence Force Act, 1917 7 ¥

His Excellency the Commander-in-Chief replied :—
“ (a) The answer is in the afirmative.

(6) The Government of India do not propose to make any discrimination in
the provision of rations in the Indian Army based on the social status of the
recruit. Such a disorimination exists in no Army in the world. In the British
Army recruits drawn from the highest ranks in society receive precisely the
same rations as those drawn by the lowest. The Government of India have no
reason to believe that the educated classes require in order to keep them in
health and fighting vigour any more liberal provision than is found sufficient
in the case of the classes who form the great mass of the Indian Army. And
they are entirely opposed t6 so undemocratic & measure as would be the pre-

- ferential treatment of any particular class. -

(¢) It is not accurate to say that the age limit of recruitment has been
reduced. It has in point of fact been raised from 25 the normal age limit for
recruitment in the Indian Army to 30. The Government of India are not aware
that this age limit has had any prejudicial effect on the recruitment of educated
I}l;djans other than the obvious consequence of. excluding those who exceed
this age.

(d) The Government of India do not propose to raise the age limit.”
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The Hon'ble Rao Bahadur 3. N. Sarma, asked :—

31. " Will Govermment be pleased to state the nunmber and names of porsons Persons
who have been interned under the Defence of India Act on the ground that thay wuder ik
are dangerous to public safoty-— Todia dor

(a) for hringing tho administration into contempt,

(8) for creating or exciting disafiection towards the Government,

(¢) for creating or promoting ill-will between communities.”
The Hon’ble Sir William Vincent replied :—

“ The powers referred to are exercised by Local Governments who will be
asked to supply tho information required.”

The Hon’ble Mr. M. B. Dadabhoy asked :—

32. “ (a) Has any estimate heen prtipurcd of theextra cost—initial and recur- Bxtra eost
ring—that would be entailed by the Defence of India Force ? If so, what is the the forma-
amount of cust estimaled ? Ingiaa

() Will additional barracks be necessary P 1f 8o, what is the estimated Tere*
cost of the additional works ?"

\

His Excellency the Commander-in-Chief replied :—

“(a) The extra expenditure in the current year involved by the constitution
of the European Branch of the Indian Defence Force is estimated roundly at
Rs. 35 lakhs. Noaccurate estimate can at present be framed to show how
much of this is initial and how much recurring. The cost of the Indian Branch
of the Defence Force cannot be estimated at present as it is not known what the
strength of this section of the force will be.

(8) The reply is in the negative.” ] .
The Hon'ble Raja Sir Muhammad Ali Muhammad Khan

asked : ~
38. “ (s) Are any of the findings of the Mesopotamia Commission adverse Fisaiags * ot
to Lord Hardinge ? tamia Gom-

(b) 1f so, are the Government of India aware that such findings have been
received throughout India with indignation, and of the intensity of feeling on
the subject displayed by the Indian people and Press ?
 (c) If the answer to (b) is in the affirmative, have the Government of
India brought this fact to the notice of the Home Government ?”

The Hon’ble Sir William Vincen$ replied :—
«“ The answer to (¢) is in the affirmative.

(3) and (¢) The Government of India have gathered from resolutions
assed and from the expression of opinions in the press that there is a strong
eeling of sympathy in India with Lord Hardinge and unwillingness to accept

those findings of the Commission which are afvcrse to him ; but they have
had no correspondenceon the subject with the Secretary of State for India.”

The Hon'ble Raja Sir Muhammad Ali Muhammad Khan
asked :—

34, * (o) Has the attention of Government been drawn to certain statements Intias
in responsible quarters as to the inadequacy of India’s monetary contributions gentriba-
in support of the warin which the British Empire is engaged P " towards
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(5) Will Government be pleased to state—

(i) the different funds initiated in India in connection with the war
and the total amounts collected by each of them ; and

(i) the total investments in the loans floated by the Government of
India since the beginning of the war ?

(¢) Will Government also state what contriliutions towards the war the
Government of Tndia has made since Augnst 1914 directly and in the form of
costs of expeditionary forces borne by the Indian Exchequer, or in any other
‘form ?

The Hon'’ble Sir William Meyer roplicd :—

“(a) The Government of India are awarc that allegations have from time
to time been made as to the alleged inadequacy of Tndia's monetary contri-
butions towards the war, but such statements have not been made in respon-
sible quarters. On the contrary, in a telegram from the Prime Minister wﬁich
His Excellency read out to this Council on the 23rd March last in connection
with" India’s War gift of £100 million, Mr. Lloyd George expressed to the
Government and the people of India the most sincere gratitude of the British -
Government ¢ for the magnificent contribution which India has just made
towards the financing of the war.’ .

(8) (5) The attention of the Hon’ble Member is invited to the answer given
by Sir Reginald Craddock on the 27th September, 1916, to the Hon'ble Maharaja
Sir Manindra Chandra Nandi’s question regarding contributions to the war
by Indian Native States and Indian Provinces. That answer gives some idea
of the number of Funds in existence but the Government of India have not
means readily at their disposal to bring the information contained therein up
to date. They have, however, in accordance with the promise made by Sir
Reginald Craddock in this Council in reply toa question by the Hon'ble Sir
Tbrahim Rahimtoola on the 7th March last, instructed local Governments.to
maintain detailed and classified records of all contributions which have been
made in the past or which may be made in the future, towards the war, ‘so as to
facilitate their compilation and publication after the termination of hostilities.

(b) (i¢) The investments in the loans floated by the Government of India
gince the beginning of the war amount roundly to 61 crores of rupees. This
figure includes investments in the Post Office section of the current year's’
loan up to the 12th September, and in Post Office cash certificates up to the 31st
August. Subscriptions to these are still being received. The figure quoted how-
ever excludes about Rs. 1§ crores received as subscriptions to the Indian War
loan in the form of British Treasury bills.

(¢) I have already referred to India’s special contribution of £100 million.
The proceeds of the Indian War loan, and from the sale of Post Office cash cer-
tificates during the current year, will be remitted to tho Home Government in
¥ad payment thereof, and the Government of India will take over the liability

or an amount of the 5 per cent British war loan 1929—47 equivalent to the
balance. In paragraph 41 of my speech introducing the Financial Statement
for the current year, I gave estimates of the expenditure which has been borne
by Indian revenues on account of the Expeditionary Forces and there has not
since been any important change in the figures there quoted. No other direct
monetary contribution has been made by the Government of India towards the
cost of the war, but they have of course bad to incur additional expenditure
in various directions as a result of the war. I draw special attention in this
connection to the figures for military and political expenditure given in para-
graphs 42 and 43 of the same speech. They have also financed very heavy war
éxpenditure in India on behalf of His Majesty’s Government, the equivalent of
which has been repaid to us in London. The effects of the latter messure of

-
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assistance from the point of view of our currency and exchange position were
dealt with fully in paragraphs 26 to'37 of my speech reforred to above, and the
new investnients on behalf of the Government of India in socurities of His
Majesty’s Government since the commencement of the war, to which reference
wes made in paragraph 37, now amount to nearly £45 million, against £35
million then estimated up to the end of March last.

The Hon’ble Khan Bahadur Allahando Shah asked :— .

8.  (a) Has Government under consideration any proposal that the present mopresanta-
elective strength of the Legislative Councils be incream{, ? P P tion ofthe , .

. and J
(6) If s, will Government be pleased to stato what steps, if any, they pro- .;‘:‘:'.:f;"t,...“
pose 1o take towards a sufficient representation of the Zamindars and J agirgx.rs vineial.

of 8ind on the Imperial Council and on the Provincial Council, of tho District ™™ -
Local Boards on the Provincial Council, and of the Mahomedans of Sind on the

Provincial Council ? ”

.The Hon’ble Sir William Vincent roplied :—
“The Eeueml matter referred to in the first part of the question is under con-
sideration, but for obvious reasons the Government of India cannot make any

definite statement on the subject at c{:resent. For the same reason I.am unable
to give a specific reply to the second part of the Hon’ble Member's question.”

The Hon'ble Khan Bahadur Allahando Shah asked :—

86. * (a) Is it a fact that members of the Indian Civil Bervice get* acting Assing
allowanoes when senior officers of that service go on leave ? & mombens
“ (h) Do Deputy Collectors, or officers of similar grade, get such acting of the '
allowances when senior officers proceed on leave ?
(e) If not, will Government be pleased to state the reasons why no such

acting allowances are granted in their case ? "

The Hon’ble Sir William Vincent replied :— ,

“The answer to question (a) is in the affirmative, and to question (3) in the
negative. As regards (o) the Hon’ble Member is referred to the reply given
to a similar inquiry made by the Hon’ble Mr. Dadabhoy at the meeting of the
Imperial Legislative Council held on the 26th February 1912.”

GOVERNMENT SAV%I}'EE BANKS (AMENDMENT)

The Hon'ble Sir George Barnes :—“My Lord, I beg to move
that the Bill to amend the Government Savings Bank Act, 1873, be taken intd

consideration.”

The motion was put and agreed to. ‘

The Hon'ble Sir George Barnes ¢ ~“I beg to move, my Lord,
that the Bill be passed.” ’ g

The motion was put and agreed to.

- POST OFFICE CASH CERTIFICATES BILL.

~ "The Hon'ble Sir William Meger t—“My Lord, I beg to move
that the Bill to restrict the transfer of Post Office 5-ycar Cash Certificates and
to provide for the payment of Certificates standing in tho name of deceased
persons which I introduced on the 5th September, be taken into consideration.”

"The motion was put and agreed to.

2t
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The Hon'ble Sir William Meyer :—“1 move that {he Bill be

passed.”

The motion was put and agreed to. A

THE INDIAN PAPER (;g%%ENGY (AMENDMENT)

The Hon’ble Sir William Meyer :—“ My Lord, I move that
the Bill to amend the Indian Paper Cwirency Act, 1910, and the Indian
Paper Currency (Temporary Amendment) Act, 1917, which I iptroduced in this
Council on the bth September, be now taken into consideration.”

The motion was put and agreed to.

The Hon'ble Rao Bahadur B. N. Sarma :—“My Lord, the
object of the amendment, that in clause 1 (2) after the word ¢ scctions’ the figure
‘2" be inserted, is to make the position more clear 4s to the applicability of the
clause during the carrency of the present war. I think, however, that there will
be a redundancy if I ask for the inclusion of the figure 2 in this particular
clause. I do not like to interfere with the artistic excellence of the Bill and

 therefore withdraw my amendment.”

The amendment was by leave withdrawn.

. The Hon'ble Rao Bahadur B. N. Sarma :— My Lord, the
addition which I propose to clause 2 runs as follows : —

¢ At the end of six months after the war the reserve to secure the payment, and the notes for

the additional amount issued under this section or of other currency notes of like amount shall
consist of sovereigns, half-sovereigns, rupecs, half-rupees and gold {»nllion and the sum expend-
ed in the purchase of silver bullion and securities of the Government of India ; but such
sceurifies o?tbe Government of India shall not exceed one-third of the amount of guch currency
notes. = .

“§pction 3 of the present Act provides for a reserve of an additional amount
against the additional notes that may be introduced into the circulation and is
only intended to last during the currency of the war and for 6 months thereafter.
The Hon'ble Sir William Meyer in his speech introducing the Bill which became
the Act of 1917, No. XI, said that the intention ¢f the Government of India was
to undertake no amendment of a substantive character in the enactment of
1910, till the cloge of th war. .

“The object of the amendment is to obtain present legislative recognition of
two principles recommended by the Royal Commission on Currency for adop-
tion by the Indian Government, piz., that with the exception of 5§ million, tEe
rest of the paper currency reserve should be located in India and that the

invested portion may come up to one-third of the net mote circulation. The -

recommendations are contained in paragraphs 112, 113 and 117 of the Report;
the recommendations in paragraphs 112 and 113 have been summarised in the

;:Onclusions at the end of the Report. The 17th recommendation runs as

ollows :— .

* ¢ ‘The Paper Currency systsm of India should be made more elastic. The fiduoiary
portion of the note issue should be increased at once from 14 to 20 crores. and thereafter fixed
at a maximum of the amount of notes held by Government in the Reserve Treasuries plus one-
third of the net circulation, and the Govermuent should take power to make temporary invest-
ments or loans, or loans from the fiduciary portion within this maximum in India and in
London as an alternative to investment in permanent securitics.”

. “The last portion is not applicabl®, the first portion is the one I seek to

embody in my, amendment. In paragraph 117 of the Report itis said :—

-¥ Any additions to the gold held on account of the Paper Currency Reserve in’ London
over and above the sum of £5,000,000 should be regarded as temporary only and used as and -
when required for the purchase of silver for coinage 1nto rupees the function of such additional

* gold being to maintain the internal currency of India and not to support exchange. ’

e ﬁy "Lord, ‘during the last few months there has been an enormous
addition to the mnote circulation in India as already pointed out on more
than one occasion. . The increase between the 7th of May and the Slst
of August of this year has been 20 crores of rupees; and between the 10th

.
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of August and the 3lst of August it has been 5 crores. The position is
that on the 31st of August we have a gross note circulation of 105 crores of
which 523 is in resorve treasuries against which we have a specie reserve of
41 in India, and 255 in England, the invested amount being 61 crores, 10 of
which are in Government of India sccurities, 10 in British and 42 in British
Treasury Bills. The investments are approximately two-thirds of the gross cir-
culation and are leading to inconvertibility at any time, a position which accor-
ding to the Finance Minister was threatencd if restrictions had not been placed
on the Secretary of State’s weekly sales (this is what the Hon'ble Member said)

¢ Our rupee holding in the Paper Currency Reserve had then sunk to 14 crores and in
spite of the silver awaiting coinage, it was evident that under the conditions ag regards
purchase and shipment which, the war imposed, a limit must be placed for some time at any
rate upon further sales. To have held on would have been to accept the probability of falling *
short of rupees for the encashment of notes and of having to declare our paper moncy temporarily
inconvertible. Acoordingly on December 20th the Secretary of State imposed & limit of Re.
80 lakhs on his weekly eales which was raised to 120 lakhs for the following’week and hae
since becn continued at that figure.’

‘If the investments in British treasury bills be looked upon as the nearest
approach to a reserve in cash, the objection, and & real objection,is that the
location is in London and the reserve would not be available at a sudden
emergency and the practice is opposed to the Commission’s recommendations.
I realise that the Government of India have been forced to adopt these expe-
dients owing to circumstances over which they have no control, and that as
stated by the Hon'ble the Finance Minister who bas justly earned the gratitude
of the Indian community for his vigilant watchfulness over Indian economical
interests, in his speech on the 20th March on the motion for the passing of the
Temporary Currency Amendment Act of 1917, the legal position at the end
of 6 months after the war would be that the Government could hold in invest.
ments only 14 crores. The question therefore is as to whether we should as &
legislative assembly indicate no guide for future Government action. There is
a school of thought which has been attempting-to assimilate the position of
the Government in the matter of note issue to that of a banker and urge that
investment may extend to two-thirds. The Secretary of State and the Indian
Legislature steadily set their faces against that view, and the recommendation
of the Currency Commission while advocating a more liberal policy adopted
the view of the orthodox school and extended the limit to a third of thenet cis-
culation. The legislature has not so far laid down a rule of proportion as a
guide and in spite of the warnings of 1914-15 we have been obliged to accept
a wide departure. More strenuous times seem to be in store for us and would
itbe wise to allow permanent principles to be laid down immediately after the
war at a time when the temptation would be even stronger than at present.
‘Would it not be wiser to indicate to the Government that as at present advised,
we are not prepared to allow the investments to go beyond a certain limit and
proportion and that the reserve should bein India ? The Government has been
leaning on the recommendations of the Commission whenever they required
such support for their policy, s.e, in increasing the investments from 14 to 20
crores and there can be no harm but positive good if we accept the recom-
mendation of the Commission on this matter. No legislation can of course be
permanent and it may be that at the end of the war we way have to adotpt
changes but there seems to be no reason why weshould postpone indication of a
olear guide to future Government action. I don’t ask for any alterathn of tl}e

licy of the Government of India which induced the Government to invest in
treasury bills to the extent of 42 croresof rupees but I think the legislatuse
wnder the present circumstances should fix directly a certain proIpoljuon‘to
rd against the temptations which lie in store for Government. It is with
this object, and knowing full well that tHe Hon'ble the Finance Minister stated
in March that we might postpone action until after the war and six months .
thereafter that I venture to bring forward this amendment.’
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The Hon'ble Pandit Madan Mohan Malaviya :—“My
Lord, I generally support the obscrvations of my Hon’ble friend Mr. Sarmna, but
I should like to add one thing; I do not understand why this Bill was not referred
to a Sclect Committee. This Bill wasintroduced on the 5th of September, and
as it deals with matters of great importance, I think, Sir, it should have been
placed before a Select Committee where the abstruse and difficult questions
which it involves, could have becn discussed and conclusions arrived at which
might have made it unnecessary to move amendments toithere. I do not wish
to say anything more on this occasion.” '

The Hon’ble Sir William Meyer:— With reference to the
refcrence of the last speaker, my Lord, I would submit that if he thought that the
Bill ought to bavebeen referred to a Select Committee, he could have proposed
that when I moved for leave to introduce the Bill and that it be published in the
@Gacette of India in English..........

The Hon'ble Pandit Madan Mohan Malaviya :—“ May I

say, Bir, that as the ordinary procedure laid down for dealing with bills was de-

rted from there should have been an explanation on the part of the Hon’ble
ember why it was departed from.”

The Hon’ble Sir William Meyer :—“ We thought a reference to
the Select Committee was not necessary.

‘“ Asregards the Hon'ble Mr, Sarma's amendment, I cannot accept it.
Olause 2 of the Bill which the Hon’ble Member wants to amend has temporary
application, thatis, upto six months after the war. The Hon'’ble Member
olearly recognized this by the previous amendment whichhe had placed on the
agenda but subsequently withdrew suggesting that this temporary character of
<lause 2 should be emphasised more definitely. The Hon’ble Mr. S8arma alse
recognizes that during the stress of war we have had to adopt special measures ;
and 1 may observe in this connection that we have still about 40 per cent of our
currency circulation covered by actual specie, and that this is a better percent-
age than that of France, or even that of Great Britain, if you take into account
the Government currency notes there as well as the Bank of England
potes.

“ The Hon’ble Member now proposes an amendment which is to regulate
the conditions after the war. What he proposes is therefore that on the 30th
day of thegixth month after the war the composition of the currency reserve should
e constifuted in the particular manner he has described, but on the first day of
the 7th month these provisions would automatically become waste paper because
this seotion will lapse. That seems to me rather confused thinking if I may say
80, and it shows the inadvisability of attempting to draft into a temporary war
measure & provision which has regard to the permanent composition of our
Reserve after the war.

¢ Apart from that, the amendment is not one which I could accept asa
matter of principle. Speaking generally, thereare, as Hon’ble Members know,
two ways 1n which you can provide a Currency Reserve for the encashment of
currency notes. One is the English system, the Bank of England system, under
which, save in the case of certain definite investments allowed by statute, all the
notes you issue must be fully covered by specie. That is the system which we
have hitherto adopted in India. It has the disadvantage of course that every -
time: you want to alter the “investible portion of your Reserve you have got
{0 legislate. Theother isthe more automatic system that has been adopted
in some other countries, which prescribes that.the investible portion of the
Currency Reserve shall not exceed a definite ratio of the total value of the
curtency notes issued. ~That is the future system which the Chamberlain’Com-
mission suggested for India, and per s¢ it has much to say for it. But it is
quite obvious that when we have to legislate in a matter of this importance, we

)
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caunot do so without obtaining the opinions of Local Governments, Chambers
of Commerce, and the great Banks on this important new departure, and
more especially as to the particular proportion which the Chamberlain Com-
mission proposed should e the automatic limit of investment. Well, we made
a reference asking for opinions on this and other portions of the Currency Com-
mission’s Report shortly before the war. But it was then pressed upon us,
and we felt strongly ourselves, that a time of war was not a time in which these
important matters could he appropriately considered, and that it would be well
to ask those whom we had consulted to defer giving us their opinions until
after the war when they and we would have had the %)eneﬁt of actual war ex-
perience. That is the position as it now stands.

“ Mr. Barma’s amendment purports to be based on the proposals of the
Chamberlain Commission, but there are two important points of difference. In
the first place, the Commission said that the limit of automatic investment
should be the total amount of the notes in Government treasuries plus one-third
of the net circulation ; but my Hon’ble friend says that one-third of the gross cir-
eulation should be thelimit. Then the Chamberlain Commission gave discretion
aa to the character of the investments which might be made out of the investible
portion, but the Hon’ble Mr. Sarma wants to limit us to Government of India
securities. I may remind the Council in this connection that even in our pre-
war legislation we had discretion to invest up to 4 crores in sterling securities.
Bo it comes to this really that my Hon'ble friend wants us to substitute a
fermula of his own for the recommendations of the Currency Commission,
and he wants us to do this straightaway without having obtained the opinions
of Local Governments and commercial bodies. 1 say that is an entirely inad-
missible proposition. 'We shall when the war isover get the opinions of these
bodies and consider them, and we shall then of course have to consult this
Council, because these temporary ¥rovisions will automatically disappear six
months after the war expires; and if we want to make any alteration in our
permanent currency machinery we must get the sanction of this Council to such
a course. That is the time, after we have got the opinions of those who will
advise us, when we can consider the matter and get the sanction of this Coun-
oil as to what our currency arrangements should be aftexr the war. For these
reasons, my Lord, I beg to oppose the amendment.” '

The Hon’ble Rao Bahadur B. N. Sarma : —“My Lord with
regard to the technical objection which has been takep to this amendment, I
may observe that it is immaterial whether this clause is added at the close of
clause 2 or in sections 19 and 22, of the principal Act. But as regards the point of
substance, my position is that it would be positively dangerous to allow a con-
siderable increase in the note circulation and the invested portion thereof and te
compel the Legislature practically to submit to a departure from the principle

_which has been enunciated by the Chamberlain Commission as being suitable
for peace times. That was the danger I apprehended and in order to give a de-
finite guide on which the Government could act .in future, I have brought in
that amendment. With regard to the points of difference between the Chamber-
lain Commission’s recommendations and those that are embodied in my g,mend-
ment, I may submit that out of 105 crores of rupees only 5 crores are in Re-
serve Treasuries so that in the net result there w:ou]d pot bhe much ) difference
whether the one-third is one-third of the gross circulation' or one-third of the
net circulation, but I putit as the safer Limit. '

~« With regard to the Government of India securities being the only secu-
rities in which the money should be invested, my object is to make India self-
contained and resist the temptation of investing money in outside securities. Bat
‘having regard to the observations of the Hon'ble Finance Minister, no good

Jurnose would be served in pressing for a division, I therefore withdraw this

urpo
.gmendment."

The amendment was by leave withdrawn.
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The Hon’ble Rao Bahadur B. N. Sarma, :—“ My Lord, the next
amendment I beg to move is that the words ‘ for the purpose of coinage or such
other temporary cause’ may be added in clause G after the words ‘ His Majes-
ty’s Dominions.” The object of the amendment is to glve legislative sanction
to tho object of the Hon’ble Finance Ministcr when he stated that scction 6
_ was intended to provide for the contingency of gold coin having to remain in

‘thé Dominions for temporary causes. I have made that point clear in my
amendment, that when gold is retained in any of His Majesty’s Dominions
temporarily merely.for the purpose of coinage, or other such temporary causcs
such gold should be treated as part of the Reserve. I hope the Council will be
able to accept this amendment.”

The Hon'ble Sir William Meyer :—“ My Lord, the purpose of
the Hon'ble Member who moved the amendment is really the purpose that the
Government had in mind, but in order to make the matter absolutely cleax I
am willing to acoept his amendment with a slight alteration in wording about
which I have consulted the Legislative Department. I would like the new
clause he proposes to put in, to run thus :—‘for coinage or such other tompo.

rry purpose.’” :
The Hon’ble Rao Bahadur B. N. Sarma :—* I accept that.”

The amendment as revised was put and agreed to.

The Hon'ble Rao Bahadur B. N. Sarma :—“My Lord, I beg
to move the next amendment in my name that is to include the following words
in section 19:—- '

¢ Provided further that the currency notes of the denominational value of one rupec and
two and a half rupees shall not exceed at any time ten millions of rupees.’

“This again is an amendment which is intended to effect the' object which
the Hon'ble Finance Minister had in view wheu he said that we shall have te
proceed very cautiously in the matter of introducing into India notes of the value
of one rupee and 2} rupees, and that the experiment would in the first instance
be confined to the principal cities. As I said the object is to give legislative
sanction to the intention of the Government of India.

“My Lord, there is considerable difference of opinion as to whether it is
wise at the present stage to introduce one rupee and 2} rupecs currency notes
into India = We have accepted the position and I am not going to reopen that
., mafter, but the reasons which can B: very safely urged against the introduc<

" tion of such a measure under the present conditions of India have great cogency
and bearing upon my amendment which wishes to restrict this note circulation
to 10 million rupees at any time. My Lord in 1861 when there was an attempt
made by certain members of the then Council to introduce the 5-rupees note
into India, objection was taken by several Government members to the adoption
of such a course on the ground that the introduction of 5-rupee notes in the then
circumstances of India was not only impolitic but also cruel to the vast mass
of the population of India, and the amendment which was proposed to modify
the Government measure was negatived by a Jarge majority. The observations
-which were then made by the Government member for Madras, the Hon'ble
Mr. Forbes against the 5-rupee note have great cogency and bearing on this
present one-rupee note. I may be permitted to quote from his speech a few
statements which succinctly state the position in question. BSpeaking of the
state of things which cxisted in certain parts of Europe or in Bcotland where

81 note circulation existed, he said : —
‘1n Great Britain the wages of labourers and artizans are paid weekly, and as no labourer
and few artizans earn 21 a week, they can never be paid in paper ; but in India wages are all
id monthly, and many a labourer and many an artizan earns five Rupees a month, and will
paid, if the amendment be adopted, in paper. Now how does our experience tell us that &
native of the poorer classes keeps his money ? He either tics it in a corner of his cloth or
buries it in the floor of his house. In the one case a shower of rain would reduce his month’s
wages to a useless pulp, and in the other the white ants would destroy it;’

(he might have added * the rats’)

and it is this that led me to eay just now that a five-rupees paper legal tender would
be more justly called a cruel than merely impolitic measure. If the poorer classes wers
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to try to keep theiv paper money, they would be pretty sure by some aceident to lose it; and if
they attempted to change it, as from th fear of loss thoy cer(ainly would, advan’ags would be
taken of their anxicty to b freed from so fugitive a teeasure, and a heavy discount would be
exacted, so that take the question in what way we will, it secms to me that o heavy loss st
fall on the poorer classes by paper legal tender of small value.”

“ Whatever force these remarks might bave had with reference to the
b-rupee currency notes, I am sure they will be perfectly relevant with regard to
the one-rupee currency note. It is positively dangerous to cause discontent in
the land by the circulation of the onc-rupee currency mnote without further
experience, because many a poor family might he deprived of their whole wealth
by fire or by such accidental causes; and, moreover, owing to the long distances
at which treasuries are situated, the poorer classes would find it absolutely
difficult, without paying a leavy discount, to cash their one-rupee currency
notes.

“Under ordinary circumstances, therefore, some of us might have felt it
necessary to oppose these one-rupee and 2}-rupee currency notes altogether.
But I for one felt disinclined to adopt such a course for two reasons. First of
all because I fecl that it is necessary gradually to encourage the growth of
paper money in this country and to discourage metallic cwrrency in the true
interests of India, and the second reason is that I felt disinclined to oppose any
measure which might he brought by the Government during war time. But,
my Lord, I think the recommendation I make that the total value of such
currency should be confined to 10 millions of rupces at a time may be accepted
without any difficulty whatsoever, because it would set a limit beyond
which the Government may not be tempted in the present crisis into intro-
ducing into the note circulation of the country these one-rupece notes in large
numbers. If we have regard to the uniform growth ot note circulation during
recent months to which I referred a few minutes ago, viz., 20 crores within
3 months and 3 crofes within 20 days, I am sure therc is good reason and
justification for the adoption of this cautious measure which I recommend for
adoption by the Council. And even if we have regard to past experience of
the five-rupee currency notes, I think there would be no great difficulty in
accepting my suggestion. We find that in 1401-02 the five-rupee note circula-
tion was only 40 lakhs of rupees. It was only gradually that there
was an increase, and at present itis 2 crores and 26 lakhs of rupees,
and there has been an enormous growth within the last three years,
the number of pieces having increased from about 3 millions and odd to four
millions and odd. Consequently, my Lord, if the five-rupee currency notes are
only two crores and odd at present in_circulation, after so many years, there
seems to be no inconvenience which would be caused by the limitation
which I propose, in the matter of the one crore of rupees. Perhaps my
limitation is a little too liberal, and I should have confined it possibly to 50
lakhs of rupees. S8till I wish to leave a liberal margin, and ] hope,
therefore, that the Council will not consider onc crore of rupees too small a
sum. And, even from the other point of view, I do not see any reason why the
Government should oppose it, because, my Lond, if tlns‘ one crore or Whate\"er
be the sum is to be backed up by hard cash, gold and silver bqlhon apd coins
then I do mot think there would be very much reason for this curtailment of
unlimited power. It is only if the Government wishes to have in the reserve
securities or treasury bills against the one-rupec or 24-rupee currency notes that
they need be afraid about the acceptance of my amendment. But so long as
the Government propose to have a cash reserve against the one-rupee and
9}-rupee notes, there seems to be no reason why they should not accept this
amendment. 1 feel sure that, inasmuch as one-rupee and 2§-rupee notes
would certainly be presented for encashment in much larger numbers than five
or ten-rupee notes, the Government would find it necessary to coin more silver
if they added to the one-rupee note circulation. In these circumstances, my
Lord, I think this is a necessary and useful amendment, and I hope the

Council will see their way to agree to it.”
228LD
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The Hon’ble Mr. M W. Hogg :—“ My Lord, I rise to oppose the
amendment which hasbeen moved by the Hon’ble Mr. S8arma.

“ When the proposal of the Government of India to introduce one-rupee and
23-rupee currency notes was first cireulated for the information of commercial
bodies, banks and other representative bodies, I think I am right in sayin
that two points were fairly generally agreed upon by most of the commerci
bodies and banks consulted. The first point was that it was not believed that
these notes would at once lead to a very general popularity. It was thought that
their circulation would probably for some time at least be confined principally to
the presidency towns and the other larger towns, and it wasnot therefore believed
that they would provide any general or immediate panacea for the shortage
of metallic currency from which the country was suffering. The second point
on which I think most commercial bodies were agreed was that it would be very
inadvisable to attemptto force these small currency notes upon the agricul-
tural and less educated classes and that the demand for them mnust be allowed to
spring up gradually and naturally. I gather from the speech of the Hon’ble
L?r. Sarma that it is on this latter point that he is afraid. He seems to think
there is a danger of the Government of India attempting to force these notes
upon the npwilling agricultural and labouring classes. I sec no reason what-
ever toimagine that the Government of India would embark upon a policy of
such flagrant folly as that, and, in fact, in the speech of the Hon’ble the
Finance Member, when he introduced the Bill the other day, he laid stress upon
the necessity for caution in introducing these notes. If, therefore, the notes
are not forced into circulation and are readily convertible, I can see no possible
object in tying the hands of the Government of India as to the total circulation
to be allowed. Moreover, if these notesdo attain a ]frea,ter and speedier popu-
larity than was generally anticipated, what harm will be done ? Their circula-
tion will displace to some extent either the circulation of notes of larger deno-
mination or the circulation of metallic currency. To the extent to wi.ich they
displace the circulation of notes of larger demonination, the total note circula-
tion of Government will not be increased ; to the extent to which they displace
the circulation of rupees, those rupees will flow back into the Government trea-
suries and thereby increase the metallic reserve held against any increase of these
notes circulation. 1 therefore oppose any arbitrary limit which it is sought to
place upon the circulation of these notes.”

The Hon'ble Sir Fazulbhoy Currimbhoy :—“ My Lord, the
amendment of my friend, the Hon’ble Mr. farma, is an innocent one and no
harm will be done in accepting it. Itwillbea very long time before the limit
suggested by Mr. Sarma isreached because these notes are to be introduced for
oirculation first of all in the Presidency towns, and thereafter gradually in the
mofussil and the rural districts. The circulation in the commencement is bound to
be small and even two millions will take a very long time to get into circulation.
I therefore consider there isno objection if the amendment is accepted.”

, The Honble Sir Dinshaw Wacha:—“ I agree with what has
fallen from the Hon’ble Mr. Hogg.

“The objection raised by the Hon’ble Mr. 8arma asto the danger of circu-
lating one-rupee notes among the agricultural and labouring classes is no doubt
a strong one. But, as a matter of fact, when the Hon’ble the Finance Minister
came down to Bombay the other day and attended a mceting of the Indian
Chamber of Commerce, I was one of the persons who pointed out that ohjection,
and I believe the Hon’ble the Finance Minister agreed with us that these notes
should not be forced upon the poorer classes. Not only that, but I think that the .
experience of such an experienced man as the Finance Minister would be that, .
looking into the past history of currency, especially the history of the five-rupee
notes, he must have known very well that currency notes of small denomination
will take a very long fime to getinto circulation at all even in the Presidency
towns, ‘ :
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* Five rupee notes were first introduced ahout 1870, and even up till 1905
the circulation was very, very small.  From that time downwards we have of
course an improvement ; but the point is that the circulation of five-rupee notes
even today, taken the whole circulation together, does not go heyond 3 per-cent.
The Hon’ble the Finance Minister knows all ahout this, and heis awaro that
even ten million rupces in these notes will take a long, long time to- circulate.
Therefore ¥ think, Sir, it would be far better that there was no restriction such
as the Hon’ble Mr. Sarma wants. The Government of India, the Currency
Department, all arc very well aware of how slowly these notes will circulate. As
education brings the masses to understand the value of paper currency and how
to economise silver,and in that way save the Government the increase in the
cost of silver there will be progress. Taking all this into consideration, I think it
would be far better to leave the Government of India a free hand in this matter
than to restrict the circulation as the mover of thisamendment proposes.”

The Hon'ble Rai Sitanath Ray Bahadur:—“My Lord,
although 1 give my humble support to this Bill I have some misgivings as to
whether the proposed Re. 1 and Rs. 2} currency notes will prove popular in
rural areas, where the old-fashioned peasantry, with their conservative ideas,
even now hesitate and in some places refuse to accept currency notes. Mer-
chants and middlemen find it very difficult to make them accept these notes,
and the result is that in every juto scason, as we sec in Bengal, large remittances
of silver coins have to be despatched from Calcutta to the mofussil to enable
the jute merchants to purchase jute from the jute cultivators. Apart from
sehtiment there are also other rcasons why one and two-and-a-half rupee
notes will not be acceptable or popular in rural areas. As has been pointed out
by the Hon'ble Mr. Sarma himself, our day labourers and cultivators generally
carry coins about their persons without their being damaged even when
working in submerged field or wading through water as they have at times to
do in Beel tracts and other low lying areas. But what will be the condition of
currency notes when soaked in water ? It is therefore rcasonable to suppose that
these people will refuse to accept currency notes, and I hope the experiment
will in the first instance. be confined to Presidency towns and not enforced in
rural areas.”

The Hon'ble Mr. K. V, Rangaswamy Ayyangar :—* My
Lord, it is a very old grievance that th currency reserves are not held in India.
8o long as the currency reserves are not held in India to be of bencfit to Indians
and so long as they are held in England, an unlimited increase of currency will
not have tie support of non-official Members of this Council. I do not insist
that at this crisis England should not be benefitted by having the free usc of our

TEBCIVES.... . eeues ves
His Excellency the President :—Ishould be glad if the INon'ble
Member would confine himself to the amendment. The amendment deals with
the particular question of currency notes of the value of one rupee and two-and-

a-half rupees.
" The Hon’ble Mr. K. V. Rangaswamy Ayyangar:—“Iam

only saying that unlimited reserves of currency held in England................

His Excellency the President :—* I think the Hon'ble Member
has strayed from the subject matter of the amendment.”

The Hon’ble Mr M. B. Dadabhoy:—“My Lord, I entirely associate
myself with the remarks which have fallen from my Hon’ble friend Sir Dinshaw
Wacha. But I have one question to ask in connection with this matter. 'I am
not opposing the Bill at all, but my Hon’ble fnend Sir William Meyer will be
in a position to throw some light on the sul?]ect. It has been stated th.a.t the
life of a currency note is ordinarily about six months, and that the price of
manufacturing a currency note is about half-an-anna per note. In that case
it is apparent that in a very short time, say in 12 to 16 years, the expense
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which we shall incur in manufacturing the note will be too heavy. In other
words, the question is whether the manufacture of one-rupee currency notes
will financially pay us. I was looking forward for some explanation on this

oint from the Hon'ble Sir William Meyer in the illuminating speech which he
made the other day, but he gave none, nor has he stated anything on the
subject to-day. Ifc might enlighten the Council by giving some explanation
on this point.” .

The Hon'ble Sir William Meyer:—~“1 will begin, my Lord,
with the point raised by the last speaker, the on’ble Mr. Dadabhoy. 1 cannot
give him an exact estimate of the cost of these currency notes because they are
being made at home by the Bank of England and we have not got sufficient
data; butI may say in general terms that it is not likely that the rupee note will
cost more than or as much as one rupee, and I would remind my Hon'ble friend
that these notes, directly they become popular, will have the further advantage
of inducing people to use the larger notes. And there is no question whatever
as to the relative cost of the Rs. 5 note and the Rs. 2} note as compared with
equivalent metal.

“My Lord, I cannot accept this amendment because it ties the hands of
Government and T am afraid is calculated to interfere with the success of the
experiment which we are initiating. I could understand the need for strictly
limiting the issue, if it wero proposed in any way to make these small notes
inconvertible, or less easily convertible than any oﬂ};er notes. But nothing of the
kind is proposed. They will be universal notes, as convertible as any other—in
fact, more so, because, as I told the Council the other day, we are going to
give special facilities for their encashment at Post Offices.

“Well, asI have already explained, this is an experiment. We are fully
aware of the undesirability of forcing thesc notes on the people. I can assure
the Council that no man will be required to take the notes against his will, and,
as I have just said, if he finds himself in possession of notes by exchange or
otherwise, lie can get them cashed. Now, this experiment may be a * frost,’
to use & slang word ; or at any rate it may progress very slowly. In that case,
we do not need any statutory limit as to the issue of the notes. If there is very
little demand for the notes, they won’t be issued. But many unexpected things
have happened, economically and financially, in the course of this ‘War. It
may be as I hope, that the notes will attain very considerable and rapid popu-
larity, in which case their issue will be gradually extended from the Presidency
towns to other centres. .

“ How undesirable would it be, them, that this experiment, which the
Hon’ble Mr. S8arma welcomes, should be suddenly tied up, because the Govern-
ment had reached the end of its tether and had to rush to Council or issue an
Ordinance to get the limits extended ? I can conceive of nothing which would
affect these notes more unfortunately than that.

“The Hon’ble Mr. Sarma then asks, if the experiment succeeds, what will be
the gain? Because, he says, we will have to keep rupees against the notes we
issue. 'Well, if we hereafter adopt the recommendation that a large definite
percentage of the note issue should be investible, we have the advantage that we
shall not have to keep a cash reserve against the full amount of these notes.
But even if we had to keep their full value in the Currency Reserve, we should
still have the benefit of keeping the rupees in a central reservoir instead of
leaving them scattered about the country and possibly disappearing into hoards.

¢ T would remind the Council too that in no other case do we limit the issue
of any particular class of notes. The legislature may indicate what classes of
notes should be issued, and it prescribes the limits of the total circulation by the
conditions it lays down in respect of the Paper €urrency Reserve. But nobody
has ever thought of laying down that no more than a certain amount of ten
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rupee or five rupee notes and so on should be issucd. If you put this disability
on these one rupee and 24 Rs. notes by saying that no wore than a specific
amount shall be issucd, T say you are evidencing an initial want of confidence,
and that yon are thereby handicapping the success of the experiment which the
Hon’hle mover of the amendment professes so ardently to desire. For these’
rcasons, I am unable to accept the amendment.”

The Hon'ble Rao Bahadur B. N. Sarma :-—“ My Lord, T am
constrained to say that the reasons given against my amendment by the various
Hon’ble Members have not convineed me of the unwisdom of my amendment.
Tt has been said that the Government do not wish to force these noles on anybody
and that it is only a slow growth that can be expected. But my Lord, when we
make 1 Re. and 2§ Rs. notes legal tender, are we not forcing every one of His
Majesty’s subjects to accept them in remuncration for his wages or for any
other purposc. Bupposc a rickshaswo-walle at the end of the day gets a rupee in
the form of a currency note. He cannot say ‘I decline to take it He is
bound to take it and then he will have to rush to the nearest Treasury or other office
to get coin in" exchange; if it were a rupeo, perhaps the discount would only be
- quarter of an anna orso, but if it were a one rupee currency note, he might
have to pay a couple of annas. I may rclate myown personal experience. It
was only in June last that I went to a mofussil station fifteen miles from the
treasury and I could not induce the lubourers therc to accept a ten-rupec or a
five-rupec note ; I had to invoke the aid of the karnam of the village to take
these people to the nearest market in order that the notes might be changed into
rupees and those people paid. If that was my difficulty only three months ago
in a station only ﬁix:eﬂn miles away from the Treasury, what would be the
position of a Jabourer when this one-rupee note is forced on him because it is
legal tender It would really mean in his case only 12 or 13 annas. There-
fore, my Lord, while we make it legal tender we are naturally forcing it upon
the people, and the present currency position makes it all the more necessary
that we should be apprehensive that the trade will force upon the market these
one rupec and 2} Rs. notes because we have been finding that we are sometimes
short of cash. That is the reason why the Government of India took the
trouble of coining within a very short time 36 crores of rupees. That shows
clearly that the market demands rupees; and if they cannot be supplied in
abundance, the trades associations and others who have to buy their goods will
force these notes upon the public and they will not be confined to the Presi-
dency towns ; they are bound to’extend into the mofussil with the undesirable
results stated.

“Then, the Hon’ble the Finance 3ember said that it is quite possible that
the public may encourage these and that the circulation may extend beyond a
crore of rupees in a short time, Nobody would welcome it more than I. We
.are meeting only three months hence in Delhi ; and if the Finance Minister can
come before the Legislative Council and say that within these three months he
has been so successtul, so fortunate, as to be able to make the public accept
more than a erore’s worth of one rapee and 2} Rs. notes, the Legislative Council
will be only too ready to grant any further extension that he may desire. And
surely it cannot be said that within three months the limitation of one crore
would produce want of confidence in the Government. My Lord, the real fear
in my miud and in the minds of certain of us is that there would be a tempta-
tion on the part of Government to force on the market a large number of these
notes against Treasury Bills and sccurities, making the whole position of note
circulation even more hopeless than it is at present. My fear may be un-
founded, but we have to be cautious. Therefore, my Lord, I am unable to with-

-draw the amendment.”
The motion was put and negatived.
228LD
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The Hon'’ble Sir William Meyer :— My Lord, I now move that
the Bill as amended be passed.”

The motion was put and agreed to.

THE INDIAN TRANSF%I; OF SHIPS RESTRICTION

The Hon'ble Sir George Barnes:—“This Bill, Your Lordship
will remember, was introduced on the 5th of September, and no objoctim;
was raised to it until yesterday and the day before when several telegrams
were despatched from Bombay to various Members of this Council, abskinq
that the Bill should be referred to a Select Committee. My Hon’ble friend
Sir Dinshaw Wacha, who received one of the tclcgran{s, at my -request
telegraphed to inquire what werc the particular points in the Bill +which
it was thought could be remedied by consideration in Sclect Committee. He
was good enough to hand to me the telegram which he received in reply
which makes it clear that the grievances relate solely to the risk of,
impressment; rcference to & Sclect Commitiec would be no remedy ; and
the only way thercfore in which they could be remedied would he by
withdrawing the Bill altogether and allowing the objectors to transfer their
vessels to neutral flags. The liability to impressment is one of the neces-
sities of the war which has been unfortunately forced upon the British Empire
and is a burden which all parts of that Empire must share. This ver};

int was specially brought out in the Statement of Objects and Reasons
attached to the Bill from which I quote:

¢ The increasing restrictions which it has been necessary to impn ) it ipow-
ners have greatly adgded to the risk of owucrs attempting to ’escape ?r:r‘; ‘:ﬁzﬁ ?el::::t:ol:: 'o:y
transferring ships to foreign registry.’

“It was in consequence of this risk that the Government of India decided
only after proof had been placed before thew that the possibility of transfer
was actual and immediate, to bring their legislation into line with that of
the United Kingdom.

“I feel it my duty therefore to make it clearthat we cannot allow the
reasons put forward to delay the passing of the Bill. I am fully aware
that the grievances are very real ones, and are not the less felt here, because
they press equally upon shipowners in all parts of the Empire. Although
very large nwnbers of ships belonging to British owners in India were
impresseﬁ from the outbreak of war, it was not until comparatively recently
that it was found necessary to impress the ships belonging to Indian owners.
Since then we have had before us representations regarding such cases, and in
dealing with these representations the Government of India have accorded their
special sympathy and support to them especially where the owners were
owners of single sh:"ips. An-owner who owns a single ship is obviously far
more severely affected by the impressment of that ship than a large company
by the impressment of several ships. We were able to secure from His
Majesty’s Government a special extra rate of Rs. 2 per ton in favour of ships
domiciled in India. This addition represents an increase roughly speaking
of over 15 per cent. on the Admiralty blue-book rate, which applies to
British ships generally. We were also able, until the pressure upon shippin
became too severe, to obtain the releasc from impressment of severa
boats belonging to Indian owmers, but latterly owing to the increasing
stringency of the shipping position and the vital necessity of spreading the
Imperial control of shipping as widely as possible, we have found His
‘Majesty’s Government unable to comply with our recommendations for
telease. This does not mean, however, that we are in any way relaxing
our efforts in the interests of Indian shipowners, and we arc prepared to.
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give every considoration to any complaints regarding the hardships caused
by this general system of impressment and -to support to His Majesty’s
1?ovemment any suggestions which we think might be reasonably put
orward.

“I beg to move, my Lord, that the Bill be taken into consideration.”
The motion was put and agreed to.

The Hon’ble Mr. M. A. Jinnah:—“My Lord, it is with some
hesitation that I ventured to give notice of the amendment that stands in my
name that in clause 2 (1) (a) (¢) after the words and figures ‘ Aliens Act, 1 914"
the following be inserted :—‘ and will include Indian subjects of His Majesty,’
because I am fully aware that the Legislative Departinent is very ably
represented. Iowever, the question is one which I thought, when I received
the Agenda, showing that the Hon'ble Member in charge of the Bill was going
to move that it be taken into consideration and passed, should be placed before
the Council. The Agenda was received by me only on Monday niglit, since
then I have tricd to devote some attention to this question. The matter stands
in this way—the definition in the Bill i8 this, section 2 says : —

¢ British subject means a person who is 8 natural-born Dritish subject within the meaning
of the British Nationality and Status of Aliens Act of 1014’

“ Now, the question is whether that definition will include an Indian
subject of His Majesty or not. It seems to mo that there is considerable doubt
thrown on the point by the Acts of Parliament passed from time to time; for
this purpose I will draw the attention of the Council to the observations made
by Ilbert in his book. ‘The Government of India," he says on page 379 :—

¢ It appears to have been held at one time that the expression * natural-born subjects *
is, in the statutes affecting India, always taken to mean European British subjects, and,
althongh this position can no longer be maintained in its entirety.’ .

He then refers to some English statutes —

¢ There is greund for argument that it may be construed fnhjcct to restrictions in its.
application to duscendants of non-European subjects of the (!ron'g.

Then on page 411 this is what he says :—

¢ Cnusequently the term ¢ British subject ’ has to be construed in a reetricted sense in the
carlier of the enactmente, and it is pessible that the restricted meaning which had been
attached to it by unsage still continued to attach to it when used ia some of the eusctments
dating subsequently to the time when British Indin had passed under the direot and immediate
sovereignty of the Crown. The term ag used in Acts of Parlinment was never precisely defined
and perhaps was treated as including generally wh:tt:-sku;uor! residents or sojourners in the
country by way of contradistinction to the native population.

“« T am fully aware that the Hon'ble the Law Member will probably point
out to me that if we turn to the definition—after all this is a definition by
reference—to the Act of 1914, the words are as follows:—

¢The following persons shall bs decmed to be nnt_uml~l;orn British subjects, namely,
any person born within His Majesty’s dominions and allegiance.

« Now as to the word ‘dominions ' it may be that the Hon'ble the Law Mem.-
ber will say that it will include any part of the Empire, and that will include
India. The only hesitation which I bave in my nund s that ' when we talk of
dominions that generslly conveys, that the idea of a self-governing dominion and
that does not include India. We have the term in the first place ‘British possessions
and it is & question whether that term will include India or not. It is for that
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reason, my Lord, that I want to make it quite clear and so 1 propose in my amend-
ment the addition of the words ‘ and will include Indian subjoots of His Majesty.’
However T am open to conviction and if the Hon’ble the Law Member satisfics
the Council that the clause does include Tndian subjects of His Majesty T am
prepared to accept the statement.

“My Lord, I want to make omc obsecrvation that is not quite germane
to my smendment; I don’t want to make a second speech. With regard to
what fell from the Hon’ble Member in charge of the Bill I have no doubt that
explanation will certainly allay the feclings that were created in Bombay, but
I would like to point out that (he referred to apprchensions in the minds of
shipowners) the Hon'ble Member is perhaps aware that when the Act
was passed.....,... '

The Hon'ble Mr. G. R. Lowndes :—“I venture to rise to a point of
order. it seems to me inconvenient that the Hon’ble Member should go out-
sido his amendment.  He would no doubt be in onder if he said what he is now
proposing to say on the motion that the Bill be passed. I quite agree that it
18 sometimes desirable not to make two speeches but it might be difficult to reply
to him on the present motion.”

His Excellency the President :— In view of what the Hon'ble
~the Law Member has said I hope the Hon’ble Mr. Jinnah will defer his
remarks.”

The Hon’ble Mr. M. A. Jinnah :—* My Loxd, I did not want to
muke a second speech.” : .

The Hon'ble Mr. G. R. Lowndes:—“My Lord, I hopc my
learned friend will make a second speech on the subsequent motion. I am
very desirous that his grievances should be ventilated as there is probably a
very simple answer to be given to them and it is probably better that it should
be given in this Council. With regard to the amendment that has been
moved itis perhaps within the recollection of the Council that when this Bill
was before us on the last occasion, on the motion for leave to introduce, the
Hon'ble Pandit Madan Moban Malaviya made certain comments upon it at the,
end of which he asked 'me whether I considered that the definition included
Indian subjects of His Majesty and though I was well aware that a legal
opinion given hastily and without consideration was possibly of the smallest
value, I thought I was justified in giving the answer, which I tlien gave, and
I am equally clear as to my opinion on the point today. The Hon’ble Mr.
Jinnah has referred to a doubt in Ilbert’s book as to the meaning of ‘natural
born British subjects.” Now I do not dispute that, prior to 1858, when India
came directly into the possesion of the British Crown, the term ‘ natural born
subject of his Majesty * was used in Acts of Parliament in a sense which did not
inelude Indian subjects of His Majesty, as the position of India was then
somewhat different from what it was after 1858. Take the Government of
India Act of 1833. In section 81—I am speaking from recollection—of that
Act, the expression ‘natural born subjects of His Majesty ’ is used in the sense
of what we now speak of as ¢ European British subjects” That this is the sense
in which it is used in that particular section is quite clear from the context of
the section. It provided that people might come from Great Britain and settle
in India anditisin that connection that the expression is used. In 1864 the
Foreigners’ Act was passed in India and in it the draftsman adopted the same
meaning of the expression ‘natural horn subject of His Majesty.’ In the
definition of ‘foreigmer’ in that Act it is perfectly clear that words arc used in
that sense. I would like to point out to the Council tho difference which has
been made since then by the recent amendment of the Act. Inthe wording of
the Foreigners’ Act of 1864, as it was originally passed a ‘foreigner’ is desoribed

"8 ‘not being either a natural born subject of Her Majesty within the meaning
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of sgc&ion 81.01’ the Governwent of India Act of 1883, or a Native of British
India’ T think the Council will sce that it is perfectly clear hero that the
expression ‘ natural born subject of Her Majesty” is used in contradistinction to
‘a Native of British India.’ But the section has since beon amended and has
been brought info line with the modern form of expression. The definition
of ‘foreigner’ in the amended Act covers a person ¢ who is not a natural born
Bnt'xsh subject as defined in sub-sections (1) and (2) of section 1 of tho British
Nationality and Status of Aliens Act, 191+ "My Hon'ble friend Mr. Jinnah is
as correct, as he alwaysis, in dealing with the old law, but the position now has
been entirely altered. A new definition ought, I think, to have been adopted
after 1858, and it seems to me that it was probably a mistake to have followed
the old one in 1864 ; however, that is now ancient history. But with regard
to the definiton adopted in the present Bill all that we are considering
now, and the sole question on which my Hon'ble friend feels a doubt,
is whether the expression which we have atopted from the English statute,
namely, ‘any person born within Mis Majesty’s dominions............ ” whether
there is even a shadow of doubt that now in 1917, those words cover Indian
subjects of His Majesty. I quite agree with my Hon’ble friend that if there is,
as I say, even a shadow of doubt on the point, this amendment ought to be
accepted. But I venture to” put it to the Council that there is nonc. The
explanation is this, The widest term which can be used of the British Empire
is ‘His Majesty’s dominions’ Tht term dominions, derived from the Latin
word ‘ Dominus,’ covers all that is under the lordship and authority of the King.
It includes the whole of the British Empire. It includes the Great Britain and
Ireland, British India and all the Colonies. Next we have an expression which is
used to exclude the United Kingdom but to cover everything else, namely, ¢ British
possessions.”  ‘British possessions’ means the whole of the British Empire
except the United Kingdom, and includes British India and all the Colonies.
Then lastly we have an expression which excludes British India also, and that
is the term ¢ Colonies.’ Therefore, you have these three classes of expressions,
the widest, which we have got here ‘ British dominions’ including the whole of
the British Empire; the sccond ‘British possessions’ including British India
and the Colonies, and the third ‘Colonies’ which excludes British India.
I am not speaking without the book because if my Hon’ble friend had had
more time to look into this question, he would no doubt have turned to the
English Interpretation Act of 1889, which is the equivalent of our General
Clauses Act out here, and he would have found in it if he had twrned to section
18, all that T have just told the Council. He would have found by implication,
a very definite implication, that ‘ British dominions ’ includes the whole of the
Empire, that ¢ British possessions’ includes the whole of the British Empire,
excepting the United Kingdom, and that ‘Colonies’ excludes British India.
Perhaps it may be convenient if I read to the Council the exact words of the
definition of British India in section 18. I do not propose to read the
whole of the section but only sub-section (4), as it seems & me to contain the
kernel of the whole thing. ‘The expression ‘British India’shall mean all
territories and places within Her Majesty’s Dominions which are for the time
being governed by Her Majesty through the Governor General of 1ndia or
through any Governor or other officer subordinate to the Governor General of
India’

“ Here, I think, the Council will see that the expression British India inall
English statutes is defined as a part of Her Majesty’s Dominions. Inthe present
Bill we have merely adopted a definition, from the most recent English statute, the
British Nationality and Status of Aliens Act of 1914, and we have adopted it
exactly as itis set out in the statute for the sake of convenience. The definition
that we have adopted begins ‘ Any person born within His Majesty’s Dominions
and allegiance,’ and the statute from which we have taken it is definitely

* subject to the Interpretation Act of 1889. Thatisto say, you have got to
construe every word you find used in it by this dictionary in the Interpretation

Act.

228LD . S



278 THE INDIAN TRANSFER O SU[PS RESTRICTION BILL.

(Mr. G. R. Lowndes; Pandit Madan Mohan (19tH SepTEMBER, 1017.]
Halaviya.)

“1f y<;u turn lo that dictionary you find very clearly and definitely that in
this Act, the expression ¢ British dominions’ does include British India.

“'Phere is only one otber pointthat T wish to refer to and that is that we
have already adopted this same definition in at least two previous Acts out here
without comment in this Council, and I may say that the skies have not
fallen upon us. We have already co-opted the definition into the Foreigners
Act of 1p864, as amended by Act I of 1915, and we have also adopted it in Act
I1I of 1916, where we have taken a definition of * British subject * which is based
on the same definition from‘the same Act 1 submit, therefore, to the Council
that they need not have the least nervousness as to whether the expression
‘persons born within IIis Majesty's Dominions’ includes British subjects of
His Majesty.” ‘

The Hon'ble Pandit Madan Mohan Malaviya :—“My Lord,
there is no doubt that what the Hon’ble the Law Member has said clears up
the position to a great extent, but I am not so sure that it clears it up
altogether, and what I would urge is this, that when we are passing alaw in this
‘Council which will affect the Ecoplc of lndia, there can be no reasonablo
objection to making it clear that ¢ British subjgcts,’ as defined in the Act
will include the Indian subjects of His Majesty ? If it requires all the learn-
ing of our esteemed friend the Hon'ble the Law Member..........

The Hon’ble Mr. G. R. Lowndes :—*Not all ! ”

The Hon'ble Pandit Madan Mohan Malaviya :—“1 beg
your pardon. If it requires the great learning of the Hon'ble the Law Member,
to refer to several enactments, several British statutes, to make it clear that
British subjects, as defined in this Bill, will include the Indian subjects of His
Majesty, and if it also leaves the possibility of a court of justice not
accepting the view propounded by the Hon'ble the Law Member, is it not
desirable that the matter should be placed beyond doubt by a few words being
included in the Bill ? The last thing which the Hon’ble Law Member referred
to was that British India would include all places within His Majesty’s
Dominions.........

The Hon’ble Mr. G. R. Lowndes :(—“My Lord, I certainly did
not suggest that British India included all places within His Majesty’s
Dominions.” '

The Hon'ble Pandit Madan Mohan Malaviya:— I beg
your pardon, the Hon’ble Law Member said that—

¢ The expression ¢ British India’ shall mean all territories aud places within Her Majesty’s
Domiuions which are for the time being governed by Her Majesty through the Governor
General of India or any officer subordinate to the Governor General of India.’ )

“That is to define ¢ British India’ and to indicate what territories and places
within Her Majesty’s Dominions shall be under the control of the Governor
General of India. It does not lay down the reverse that British Dominions
shall include British India. If it did in those clear terms, there would be
no room left for doubt. 7The other day I drew attention to the disadvantages
of legislation by reference, and here the disadvantage is brought out in &
very clear manner, when it leads fo the necessity of an amendment beix:f

roposed such as has been proposed and to an explanation being offered.
f think, - therefore, that the amendment of my friend the Hon’ble Mr.. Jinnah
should be accepted: I would sugiest just a little alteration in its wording in
order to make it run better with the text of the section as it stands. I.
suggest it should read as follows:—* British subjeot means a person who
is a. natural born British: subject,’ etc., ‘or is an Indian subject of His
Majesty.” I submit, my Lord, that the Indian subjects of His Majesty are
entitled to olaim that in Indian legislation, in an Indian statute, they should be
mentioned before any other subjects of His Majesty.” :
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The Hon’ble Dr. Tej Bahadur Sapru :—“ My Lord, I approach
the question from a purely lawyer's point of view and having regard to what has
fallen from the lips of the Houn'ble Law Member, I confess that my mind is free
from doubt on that subject. My Lord, as thc Hon'ble Law Member has pointed
out, the first clause refers to the definition in the British Nationality and Status
of Aliens Act, and there the word * Dominion’ does no doubt occur, which goes
to show that India would be included in the term ‘Dominion.” My Hon’ble
friend Mr. Jinnah said that the word ¢ Dominion’ raises a certain amount of
doubt in his mind. With all respect to him, I would say that, sofar as I
am aware, the word ¢ Dominion’ is not a technical expression, and as has been
pointed out by the Hon’ble Law Member, it is wide enough to cover the case
of India. The amendment therefore seems to be superfluous.”

The Hon'ble Mr. G. R. Lowndes :—“ I do not know whether the
Hon’ble Mr. Jinnah desires to withdraw his amendment. If he presses it, I
should like to say & word in reply to the Hon'’ble Pandit. It is merely this,
that I think it would be a great mistake from the Indian point of view tothrow
the very faintest shadow of doubt on the question of whether an Indian subjoct
of His Majesty is included within this term which we have in this Act, ‘ any
person born within His Majesty’s Dominions "........

The Hon’ble Pandit Madan Mohan Malaviya :—“If you
do not confine it to a particular statute, I would accept that.”

The Hon’ble Mr. G. R. Lowndes :—“ We in India treat ourselves
as being part of His Majesty’s Dominions, and I for one could never be & party
to the idea that we are not sitting here in Simla in His Majesty’s Dominions.
In the second‘place, I would only point out this, that if you do in this particular
‘Act insert this somewhat unusual addition, you throw very considerable doubt
on the previous Acts in which we have adopted the same definition without

ualification. Thirdly, I would only say in regard to the nice things the
ﬁon’ble Pandit has said with regard to my "erudition, that it does not requirda
very vast amount of learning merely to turn to a dictionary to see .what an ex-
pression means. The English Interpretation Act is merely a dictionary of the

statute.”

‘ble Mr. M. A. Jinnah :—“1 may say this, that I entirely
aoreeTv{'Ii?hIt[hgl;Ion’ble Pandit in the compliment he paid to the Hon'ble
Taw Member. I will at once say this, my Lord, thatif I wore a judge and
1 had the Hon'ble Law Member hefore mearguing as he has argued, he certain-
Iy would convince me. There is a great deal offorce in what he saysand I

feel it unnecessary for me to take up the time of the Council and press the

amendment.” .
The amendment was by leave withdrawn. .
‘The Hon'ble Sir George Barnes:— My Lord, I move that the

Bill be now passed.”
The motion was put and agreed to.

THE INDIAN TRUSTS (AMENDMENT) BILL.

y on’ble Sir Fazulbhoy Currimbhoy :—“ My Lord, I beg
to m:;[i"lél?hg the Bill to amend thé Indian Trusts Act, 18 2, be taken into, consi-
deration.- The Bill has been widely published and no amendments have been
received. I therefore think it unnecessary to detain t]le Council a..n(l go into
details further and I will therefore only ask that the Bill be taken into consi-
deration. But before I move that, my Lord, I would Bowever just ask for a few
minutes indulgence on the part of Hon’ble Members to permit mc to pay a
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tribute of grateful appreciation to my Hon'ble friend 8ir Claude Hill, whose
absence I regret very much, to his Department, and to the Government of
Bombay, for the help they have given me in carrying this measure through,
‘With these few words T beg to move that the Bill be taken into consideration.”

The motion was put and agreed to.

The Hon’ble Sir Fazulbhoy Currimbhoy :—“I beg to move
that the Bill be now passed.” .

The motion was put and agreed to.

RESOLUTION r ASSIMILATION OF THE LEGISLA-
TIVE AND ADMINISTRATIVE SYSTEM IN THE
PUNJAB TO THAT OF THE PROVINCE OF BIHAR
AND uRISSA.

His Excellency the President :—*Hon'ble Members will now
realise that we have come to the further discussion on the Resolution of the
Hon’ble Mr. Shafi which Council had before them on Thursday last. I under-
stand that His Honour the Lieutenant-Governor would like to make a few
ﬁetsonal observations, and I am sure that the Council will be only too glad to

ear His Honour. . After he has made those personal observations, I shall
make a few myself, and then the discussion will proceed.”

His Honour Sir Michael O'Dwyer:—“ My Lord, with your
Exgellency’s Permission 1 desire to make & ¥ersona,l explanation to this Council °
before to-day’s debate on the Resolution before it begins.

“T understand that certain remarks of mine at the last meeting of the
Council on the Resolution relating to the Punjab have aroused resentment in the
minds of many Hon’ble Members.

“The views to which I gave expression were my own individual views,
neither Your Excellency nor any Member of the Government of India had any
prior knowledge direct or indirect of what I was going to say. For what I said,
therefore, the responsibility is solely and entirely mine, and I do not wish to
disclaim it.

“In the debate in question the recognmition of the progress made by the
Punjab, and in particular of its services in the present war was the real
issue under consideration, and in taking part in the disoussion, as I stated at
the time, my intention was, while emphasizing the particular services of the
Punjab, to take the opportunity to stimulate other provinces to similar efforts.
I therefore criticised certain manifestations of public opinion because I regard-
ed them as harmful to recruiting and to the mobilisation of all our resources
in the cause of the Empire.. 'This, I am sure, the Council will agree with me
should be and is the first thought in our minds at the present juncture.

¢ If, however, in my seal to hold up the Punjab as a model to other pro-
vinces I criticised the attitude adopted by public men elsewhere in a manner
which may have appeared invidious, or has wounded the feelings of individuals,
I much regret that my remarks produced a result which I did not intend.
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 “Ialso deeply regret that any action of mine should have had the cffect of
" disturbing that spirit of harmony and co-operation for which Your Lxcellency
made such an eloquent app>alat the opening moeting of the session. Nothing
was further from my thoughts than to transgress Your Excellency’s wishes,
Indeed, I would ask leave to repeat to-day, what I said at the last meeting that,
quite apart from official obligations, the policy then announced by Your Excel-
lency has my loyal and hearty support.”

His Excellency the President said :—T have little to add to
what has already been said hy His Honour the Lieutenant-Govermor. 1.
addressed Hon’ble Members so latoly that my appeal for mutual forbearanoe
will be fresh in their memorics. His Honour in a debate on a subject, which
was so little, as I thought, likely to be controversial that I was absent from
it, unwittingly, as he has j sl told vou, in his zeal to couphasise the good sarvices
and the merits of his provinze, transgressed the spirit of my appeal and intr duced
comparisons with the s:rvices of otber provinces which I cannot help thinking
were unnecessary for the building up of his argument and were undoubtedly
contentious. He has expressed hus regret, and I trust the incident by consent
of all may be regarded now as closed.  Hon'hle Members, however, may say
that they cannot sit down under the imputations which have been conveyed
by His Honour's speech, but I would remind them that their silence in the

resent circumstances can in no secnse be misinterpreted. In my
judgment, the calm and dispassionate examination of the mattors alluded to in
my speech of the other day is at the present moment the issue of supreme
importance, and nothing could be more unfortunate than if we were to be led
off into any discussion which would imperil or jeopardise that grea: issue I
can well appreciate that many Hon’ble Members may desire to reply, but I
suggest for their consideratin that such a discussion could only tend to
obscure the main question »n which our thoughts should alone be concentrated.
Speaking for myself and from my own experience of public affairs, I
have never in the long run found silence misinterpreted, when therc were
obvious reasons for its being observed.

¢“I must now leave tho matter with Hon’ble Members. They have an
absolute right to continuc the debate, and they will of course be in order if they
wish to reply to certain passages in His Honour’s specch. 'The question for
them to consider is whether in the present circumstances it is judicius whe:her
it is wise, whether above all, it is desirable in the public intevest.”

The Hon’ble Pandit Madan Mohan Malaviya:—* My Lord,
I am glad that His Honour %ir Michael O'Dwyer has seen fit to express his
regret for having made certain obsertations in the speech which he made in this
Council on Thursday last, and which, as we all know by thistime, not only
gave offence to many members of this Council but also to the educated Indian
public generally throughout the country. My Lord, we felt that we must reply
to that speech because it contained unjust attacks upon some of us, upon our
public menand movements and the provinces which we have the honour to re-
resent. I wish His Honour had seen his way to withdraw those rewarks which
Ee knows and feels gave offence ; but he has not seen it fit to do so. However,
Your Excellency has hren pleased to appeal to us to deal with the matter in &
nerous spirit and to bear in mind the situation in which we are placed.
aving regard ‘to the advice which Your Excellency has been pleased to give
us, I would ask my friends to accept the expression of regret which His Honous
has made and not to reply to the observations which gave offence. 1 vi»w of
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the fact that those observations have caused great indignation throughout the
country, it would have been our duty to rcply to them at length, but, having
regard to the advice which Your Excellency has been pleased to give
us, aud in view of the situation, 1 think we should leave the matter there,
making it clear that we, on our part, repudiate all the attacks which His Honour
8ir Michael O’Dwyer made against our public men, our mnovements and the pro-
vinces we represent.

“ My Lord, none of us grudges the province of the Punjab the credit which
it has won by its services. Werejoice to think that our brethren in the Punjab
have done as well as they have done ; but it was not necessary, in extolling tho
services of the Punjab, to belittle the efforts which other provinces, of the Empire
have made.

I do not wish to say more, My Lord, and I hope the incident may now be
closed. We fecl grateful to Your Excellency and your Government for the
attitude which you have taken in this matter.

The Hon'ble Khan Bahadur Mian Muhammad Shafi :—
“My Lord, I now ask Your Excellency’s permission to say a few words in winding
up this discussion, and, finally, in view of the sympathetic response made on
behalf of your Excellency’s Government to the proposals put forward by me
in my opening speech, to ask permission to withdraw my Resolution.

“Iam highly grateful to my friends, the Hon’ble Mr. Krishna Sahay
and the Hon'ble Mr. Bishen Dutt 8hukul for the warm support they gave me
the other day, and, although I am equally grateful to my friend the Hon’ble
Mr. Jinnah for his sympathy with the spirit of my Resolution, I wish his
sympathy had gone a little further and not refused me the support which my
BResolution, I venture to submit, deserves. Greatthough be his desire to

tomote constitutional reform and administrative development in . my
f’rbvince, Ican assure him that it cannot be greater than that of one who
himself belongs to the Punjab, is proud of the educational and material progress
of his province and claims for it with the utmost confidence all the constitutional
privileges which even the Presidency, of which my Hon’hle friend is so promi-
nent a figure, enjoys.

“ To His Honour the Lieutenant-Governor I owe, on behalf of the people of
my province, & warm debt of gratitude for the weighty support which he has
been pleased to accord to my Resolution, and from what fell from the lips of His
Honour I at any rate am filled with the hope that soon proposals will come
up from our Local Government in connection with the suggestions that I have
put forward.......

The Hon'ble Dr. Tej Bahadur Sapru :—*“ My Lord, I rise to a
point of order. If my learned friend intends to withdraw the Resolution, he has
no right to speak on the merits, because we have been deprived of the chance of
speaking on the merits.” '

The Hon'ble Khan Bahadur Mian Muhammad Shafi :—«1I .
am not speaking on the merits at all.”

... His Excellency the President :—*I think perhaps it would be
very much better if we accepted the Resolution as withdrawn.”

The Resolution was by leave withdrawn.
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RESOLUTION  SELF GOVERNMENT. °

The Hon’ble Mr. M. B. Dadabhoy to move the following.
Resolution :— '

¢ This Counecil recommends to the Governor General in Council that he he pleased to
-declare that the attainment of self-government within the Ewmpire is the ullimate goal of the
policy of the Government of India, that it proposes to take early and definite stops towards
“that end by the diffusion of primary cducation, the steady expansion of local self-government,
the advauce towards provinoial autonomy as far as practicable, nnd the liberalization of tho
Government of India and of the Provincial Governments on progressive lines ’

“ My Lord, T had given notice of this Resolution before the pronounce-
ment which was made in Parliament by the Secretary of State for India and
which was published in the Gazctte Extraordinary of the 20th August lagt.
And further in view of that pronouncoment and your Excellency'’s weighty pro- -
nouncement made in this Council oo the 5th of last month I do not think it
nocessary to press this Kesolution. 1 ask your Excelloncy’s leave to withdraw

(e
The Resolution was hy leave withdrawn.

RESOLUTION ELECTION COURTS.
The Hon’ble Mr. M. B. Dadabhoy :—“ My Lord, the Resolution

I beg to move runs thus:—

“ This Council recommends to the Governor General in Council that Election Courts be
-established at all important centres in India, with powers to try ell disputes relating te
-election whether to the local bodies or to the various Councils, expeditiously and finally.’

“The want of a speoial and effective machinery for the trial of eleotion
disputes has been felt by the people for some time past, but the matter does not
appear to have attracted the notice of Government hefore the dispute about the
]fon’ble Mr. Abdur Rahim's election to this Council. Beforo the expansion of
the various Counoils during Lord Lansdowno's regime as Viceroy and Governor-
General of India, eleotion was confined to the local Lodies only, and disputes

-velating thereto had not assurued the gravity they have since donc. The law
also was practically silent about the grounds on which elections could be attacked
-and avoided. The Rules framed under the Local 8clf-Government Acts and the
Municipal Acts by the Provincial Governments alone regulated the eclections,
and any violation of those Rules per se rendered the clection void. Even as
.the state of the law was in those times therc were cases challenging the validity
+of elections with varying success. Inthe absencc of u special machinery for
trial, they were brought in the ordinary Civil Courts of original jurisdiction -
under Scction 11 of the old Code of Civil Procedure, and Seotion 42 of the
Specific Relief Aot, and the Courts had to decide tho issues accqrding.to good
conscience, in other words, according to the principles of the English law on the
subject as contained in Corrupt and Illegal Practices Prevention Act, 1883
(46 and 47 Vict. C. 51), and Municipal Elections Act, 1882 (47 and 48 Vict.
C.70) Onesuch case Sablorput Sing vs. Abdul Gaffar would be found
reported in Indian Law Reports, 24 Cal,, )2 107. Tmportant gfnpts about the
maintainability of such suits and the jurisdiction of the Civil Cpurt were
decided in that case in favour of the plaintiff by the Caloutta High .Court.
*There were other cases relating to municipal elections but not reported in the
authorised Law Reports. One of them, Title Suit No. 156 of 1905 of the Court
.of the Subordinate Judge in a certain district in Bihar, was quite sensational
‘in character on account of the serious allegations made by the plaintiff and - the
_position of the party against whom they were made. That suit was decreed in
‘the plaintiff’s favour, and the decree was upheld on appeal.
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“ My Lord, with the further enlargement of the Councils under what is
known as the Minto-Morley Reform Scheme and the extension of elective rights,
a situation has been created which is not easily handled by the Executive under
the Regulations Tramed by Government in that behalf and by the Civil Courts
under the statute and case law. Several complaints have been made to Govern-
ment, but the election in each case has been declared valid. No'case has been
taken to the Court except in Bengal after the last election, but the High Court
original suit was abandoned in pursuaace ap?arently of a compromise. But the
dispute ahout the Hon'ble Mr. Abdur Rahim’s election has revealed the weak
points in the present arrangements, and has emphasised the need for a radical
change. Hon'ble Members must be aware of the history of that case. Two
important facts emerged in the course of the proceedings. In the first place,
it was clear there was some sort of understanding between the parties. Whether
it was a compact or & comprpmise is somewhat doubtful. But that there was
a settlement of differences, admits of little doubt. In the next place, the
petitioner Laving withdrawn the petition and there being delay in hear-
ing, proper evidence was not forthcoming’ 1In the Resolution of the
Government of India, Legislative Department, No. 10, dated the 20th A {)ril 1917,
your Excellency observed that your Excellency ‘is by no mcans satisficd that the
election was free from corrupt practices.’” Your Excellency was soimpressed with

. the unsatisfactory nature of existing arrangements that your Excellency referred
to  the desirability of permanent legislation to provide effcctive machinery for the
investigation of election petitions in the future.’” Your Excellency also affirmed
your ‘ delermination not to tolerate anything in the nature of a collusive compro-
mise of an election dispute.” And the resolution before the Council invites the
attention of Hon'ble Members to the need of special legislation on the subjeot,
providing infer alia for the establishment of election courts for the trial of
election disputes. These disputes, far from disappearing with tin:e. are bound
to grow in number and frequency. Everything points to the conclusion that
after the war there will be important changes in the oconstitution of the Ad-
ministration, probably all leading to the evolution of something analogous to
a scmi-parliamentary system of government based upon representation. An

immediate and substantial advance in the direction of responsible government is

promised. It may fairly be assumed that a further enlargement of the Councils
will be taken in hand in the immediate future. And necessarily local self-gov- -
etnment will be rapidly developed on an elective basis. Election will according-
ly play a more and more important part in Indian polity, and disputes about the
validity of particular elections must naturally become both frequent and grave.
Now if in existing circumstances the machinery is found wanting, with a large
increase in the volume of business it will become absolutely useless. It is
better td be prepared in time, and to make adequate provision against a contin-
gency that is sure to happen.

“ My Lord, the needs of the situation are twofold. In the first place, the
l#w about elections must be clearly defined, and the grounds which vitiate an
election should be stated with precision in a self-contained Act. The English
Law cannot serve the purpose on all occasions. An Indian Act is necessary.
It may be modolled upon the English Act, but difference in local conditions.
play and will render additional provisions and alterations necessary. The
principles will undoubtedly be the same. In the next place, the ordinary:
courts must be relieved of the duty of administering the new law if
" only for the sake of expedition.. It 1s of the utmost importance in these
matters that the investigation should be finished as quickly as possible.
This condition the ordinary courts are, for a variety of reasons, unable to fulfil.
In England the King's Bench Division of the High Court of Justice has
jurisdiction a8 regards disputes about election to Parliament. Under the Parlia-
mentary Elections and Corrupt Practices Act of 1879 (42 and 43 Vict. C. 75),
a rota is prepared by the 4th November every year of three puisne judges two:
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of whom are selected to hear election petitions. The procedure provided is
somewhat complicated and unsuited to conditions other than British. If upon
the report of an election court to the Speaker both Houses by a joint address
represent to the King that corrupt practices either have, or are believed to have,
oxtensively prevailed at an election in any county or city, borough, university,
or place, and pray for an inquiry by persons named in the address, His Majesty
may by Royal Warrant appoint those persons Commissioners for the purposes
of a thorough inquiry. Election Commissioners may be similarly appointed on the
petition to the House of Commons of two or more electors of any electoral division,
alloging the extensive prevalence of corrupt or illegal practices at an election,
within twenty-one days after the roturn {o the Clerk of the Crown of a member or
within fourteen days after the meeting of Parliament, For the investigation of
disputcs relating to municipal cleotions a special ¢ election court ' is constituted
under Municipal Corporations Act, 1882 (45 and 46 Vict. C. 50). The court
is presided over by a lawyer commissioner who is appointed by the jndges of
the aforesaid rota and who certifies his judgment to the High Court. The
procedure at the hearing and in the interlooutory stage is substantially the same
as in the caso of petitions relating to Parliamentary elcctions. The system
works sakisfactorily in England. But in India, while the broad principles may
be followed, different local conditions will necessitate modification in important
particulars. The roster, circuit, and the Euglish procedure will be imprac-
ticable in India. The country is so vast that a number of courts at different
centres will be more satisfactory. And in this scheme of distinet courts the
primary object to be kept in view is that a judicial machinery at once simple.
and cffective should be provided for investigation of election petitions  With-
out considerable simplification of the ordinary procedure of the eivil court, the
end cannot be attained. Expedition is the great point, and with & cumbrous
procedure in force that is impracticablo. But while T emphasise the need for
quick disposal 1t is furthest from my mind to suggest that that should be
effected by striking off cases or hearing them ex parfe. On the contrary, care
must he taken to impress upon the courts that such a procedure will defeat the
main purpose of the special legislation and of the special arrangement. It
must be borne in mind that a thorough investigation is what is desired by Gov-
ernment, not in the interest of individual suitors, but for the purity of elections.
It is not so much a personal matter of the plaintiff. As in a serious criminal
case the Crown is the party most interested in the result, Government, without
heing formally on the record, has a substantial interest in all election petitions.
At the same time false petitions must be discouraged by making the party
responsible for them liable to prosecution and to pay costs.

“ My Lord, for the sake of cronomy the highest civil court of ordinary juris-
diction withina district may he vested with powers under the special legislaticn
advooated. Inimportant arcas the District Judgo may have jurisdiction con:
currently with the Xubordinate Judge. At the hearing the courts musi follow
the Code of Civil Procedure in all matters unless the provisions are in conflict
with those of the new law. Likewisoin the matter of cvidence the Indian Evi-
dence Act must be followed. The judgment in all cases must be forthwith
certified to the Provincial Government, and that Government must promptly
take the necessary executive action for the prosecution, where necessary, of.
the offending parties. But the declaration by the election court that a particu-.
lar election is void, must have the effect, as in England, of causing a vacancy
in the seat. It must be obligatory upon the unsuccessful pariy to vacate .the seat.
This is indispensable, as cases have occurred in the past in which, notwithstand-
ing the most scathing judgments of the civil cowrt, defeated defendants have
heen allowed to hold officc and to retain their seats on municipal boards through
the favour of the local executive. In the suit referred to above (Title Buit
No. 158 of 1903) the Subordinate Judge found upon the evidence that  coercion
and undue influence exercised over the votersand.........corrupt practices vitiated
the election, and he declared that the election was null and void. A copy of the

228LD 10
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judgment, T am informed, was sent to the District Magistrate. But the unsuc-
cessful defendant held his seat until the next election asif nothing had happen-
ed. This is hardly proper, and stringent provisions arc necessary to Erevent
such a contingency. A judicial adjudication must be conclusive and binding
on the exceutive. It will also perhaps be expedient to make the judgments of
elcction courts final. But this is a point in regard to which Hon'ble Members
would possibly like to keep an open mind. For the sake of expedition, the
judgments should be non-appealable ; for the sake of justice, however, an
appeal upon both law and facts might be necessary. Public opinion may well
be awaited on this point. Should the right of appeal be in the cnd granted,
provision must be made for the admission and disposal of such appeals by a
special Division Bench of the High Court or the Chief Court or the Judicial
Commissioner as the case may be, within one montl, or at the most two months,
from the date of the decree. This can be done if the rules regarding the pre-
paration of paper books be not applicable to this class of appeals. In England
the reports of the Election Judges or Election Commissioners are final, no
appeal being aellowed from tie conclusions, but reservation of questions of
law for the consideration of the Iligh Court is discretionary in all proceedings
relating to clections. There is nothing wrong in principle in this procedure,
but in India the public feeling about appeals is very strong, and in view of that
feeling some concessions may be found necessary, if only for the purpose of
securing the sympathy and the co-operation of the public in the administration
of a law that is novel in scope and effect.

“ One other point. The judgment of an election court ought to have in
India the same effect of disqualifying partics wnder certain circumstances for
future candidature as in England. is is & very necessary condition for the
mtisfactory working of the system. In England upon the finding of thes
Election Judges that a candidate has been guilty by his agents of any corrupt
or illegal practice at the election, that candidate is disqualified for
seven.years. If the corrupt practice of which the candidate is found
guilty be other than treating or undue influence, such candidate is per-
manently disqualified. Tn the case of municipal elections, the disqualification
is, under certain circumstances, for three years, and in certain oth:r circum-
stances for the same period as in Parliamentary elections. And all this apart
from the liability of the offender to punichment on conviction in a prosecution
for offences connccted with elections. But here in India, in the absence of
legislative provision in that behalf, disqualification is not ever. thought of. In
the aforesaid case the Sub-Judge found that under orders of an impostant per-
sonage and his son .

¢ persons qualified to vote were seized by their durwaus and brought to their house under
durees and released only oa condition to vote for the defendant. Voters more obdurate were

sent to the polling station under cnatod;' of peons and guards and produced before the polling
officer under watch and ward............

and the son,

! 25 Vice-Chairman of the Municipal Committ2e, exercised his power in disposing of some
applications for revision of the register of voters in such a way that the plaintiff’s interest.
might be prejudicad and that the defenddint’s interest subserved thereby.’

*The Sub-Judge also fouad that the Babu’s orderly with drawn sword was
present at the polling station. But these judicial findings did not affect these
persons in the least. On the contrary, some time after the one was honoured
with the title of ‘ Raja’ and the other was nominated to aseat on the Provincial
Legislative Council. It is essentially necessary that the deficiencies of the law
should be supplied, and an effective judicial machinery, with large powers,
should be introduced for both the prevention and the punishment of persons
guilty of mal{)mctices at elections. - And, to my mind, election courts, with
powers equivalent to those enjoyed by English Election Judges and Election
Commissioners, are indispensable. For these reasons, I beg to move that the
Government will be pleased to undertake suitable legislation at an early date.”
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The Hon'ble Sir William Vincent :—' My Lord, I think it will
save time if 1 explain at the earliest opportunity in this debate the atti-
tude of Government towards this Resolution. The Hon'ble Memher has ex-
plained the position in regard to Mr. Ghulam H. Kassim Ariff and the Govern-
ment freely admit that there were some unsatisfactory features in that particu-
lar case. Turther they agree that Mr. Duval's report indicated that, for other
reasons, & change in the regulations wasnecessary and that it is desirable to enact
permanent legislation in order to provide machinery for dealing with these péti-
tions, and in view of these facts the Government of India were on the point of ad-
dressing Local Governments on the subject when we rveccived notice of the
Hon’ble Member’s Resolution. We then decided to defer further action until
the matter had been discussed in Council and we intend now to embody in our-
letter to Local Governments any further suggestions which may come from
members of this Gouncil. The proposals that we were about to make were the
following :—

“ We proposed, subject to reconsideration, to impose certain additional
obligations on candidates; it has been found difficult for instance in the cage
of election inguiries to determine whether a particular person was or was not
the candidate’s agent, and it was suggested that a regulation might be made to

rovide that candidates before every counoil election should as in England
Ee, required to declare their election ageats at the time their nomination papers
were submitted, a candidate bezing allowed to nominate himself as his own
agent, if he so desired. We also proposed that candidates might, within a
fixed period, be required to file a detailed return of their expenses, and to
swear to the correctmess of tlLis return, a penalty for a faise oath being
imposed.

Tt has been found that a more complete definition of the term ‘ocorrupt
practices’ is needed. What we have done hitherto is to adopt fragments of
the English law : we think now that by more careful drafting these provisions

_of the regulations could be made simpler and more comprehensive.

“ We suggest penalties for corrupt practices, power bL:ing token to
disqualify & candidate found guilty for a period of years, ({yossibly SiX years
would be a convenient period and not seven as suggested by the Hon'ble
Member..........

The Hon’ble Mr. 3. B. Dadabhoy :—“Ibhavenot suggested
that, T have said this is the case in £ngland.”

The Hon’ble Sir William Vincent:—The Hon'ble Member is
correct. Six years would however be double the ordinary term of ienure of office
. in this Council or in the provinzial councils. The question whather where
widespread corruption prevails a whole electorate should be disqaalified is also
one that will require consideration.

" . « Ag fothe authority to direct inguiry into election petitions prima
facie we oonsider that the Governor (femeral in Council or the Local
Government, in the case of provincial elections, might be the proper author-
ity and we think, as at present advised, that in orler to give legislative
authority for such inquirics an enactment on the lines of ‘the Ordinance

d last year to deal with a partioular petition might Dbe nesessary. It has
also been suggested that the Commissiones to inguire into a petition should be
a District Judge qualified for appointment to the High Court and that he should
be empowered to direot thai the costs should be paid by either pariy to the peti-
tion. We also think that provision be made requiring security for the costs of
the inquiry from the person who makes an application questioning the
- validity the election. It is hoped that this will cause petitioners to
consider their allegations with gregter care than has alwa.yg _been the case
in the past and might tend to discourage groundless and frivolous applica-
tions. 'The Government furthermore were tentatively of opinion that
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the question of undertaking legislation on the lincs of the English law,
to make corrupt practices by a person at a council election punishable
by the criminal law ought to be considered and that if such a change is
introduced a person convioted of such an offence should also be disqualified
from voting. The extension of these principles to municipal, district
and local board eléctions is a matter that would require changes in the local
laws governing such elections, but seems a reasonable corollary to these pro-
posals. Similarly the question whether corrupt practices at such elections should
also be made criminal offences will have to be considered. * As a matter of fact
the Bombay Government have in their local Act taken action to prevent corrupt
¥)mctices at Municipal elections already. What I have said shows that we are in

all sympathy with the objeots underlying the Resolution. Iam quite sure that the
Hon’ble Member will realise that his suggestions will also carefully be consi-
dered. I trust that in these circumstances he will not find it necessary to press the
matter further at the present junoture. ”

The Hon’ble Mr. M. E. Dadabhoy :—* My Lord, in view of the
statement now madeby the Hon'ble the Home Member I do not think it at all
necessary to press this Resolution. I am very pleased to hear and I am sure
that my colleagues will be very pleased to know that the .Government are in
f,&nt?ft in putting this question on a proper footing ; the sooner it is done the

et .’)

His Excellency the President :—“ Probablythe Hon’ble Mem-
ber intends to withdraw his Resolution. He cannot now make a speech.”

The Hon'ble Mr. M. B. Dadabhoy :— I beg to withdraw the
Resolution.”

The Resolution was by leave withdrawn.

RESOLUTION re COMMISSIONED RANKS IN THE
INDIAN ARMY.

+: The Hon’ble Khan Bahadur Mian Muhammad Shafi
to move the following Resolution :—
“ The Council recommends to the Governor General in Council that the Cominissivned

ranks in the Indian Army be thrown open to Indians and the persons eelected for appointment
to such ranks be given the same training as is received by British Otficers of the Indian Arny.’

“ My Lord, exactly two months ago, on the 19thof July last, I sent to our
popular Secretary notice of the Resolution that standsin my name. On the 20th of
August last His Majesty’s Secretary of State for india made a declaration in the
House of Commons in which it was announced that His Majesty’s Government
had decided to remove the bar which has hitherto precluded the admission of
Indians to Commissioned ranks in His Majesty’s Indian Army. The entire Indian
population, and the martial races in India in particular, are deeply grateful to
His Majesty’s Governmient for removing this humiliating bar. Iam perfectly
confident that the Government of India will bear in mind the fact that diffcren-
tation between the general conditions relating to the training and status of the
Tadian commissioned officers and the British commissioned officers would not

“only rob this act of justice of its grace but would constitute a fresh cause of
dissatisfaction. With these few words I crave permission to withdraw the
Resolution.”

The Resolution was by leave withdrawn.
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RESOLUTION ¢ INTERNMENT ORDERS AGAINST
Mrs. BESANT, Ete.

The Hon’ble Pandii Madan Mohan Malaviya :—“ My

Tord, the resolution that stands against 1y name runs as follows :—-

*This Council recommends to the Governor General in Council that he should be pleased
to direct the Govermient of Madias to cancel the ovders of internment passed under the De-
fence of India Act against Mrs. Annie Besant, Mr. G. S. Arundalo and Mr. B. P. Wadia.’

“ The object of the Resolution has been gained ; we know, my Lord, to our
great relief and satisfaction, that the Government of lIndia have advised the
Government of Madras {0 release Mrs. Besant and Messrs. Arundale and Wadia.

“ The public have leamt with grateful satisfaction that these three persons
have been released. 1t is happily no longer necessary to make the recommend-
ation contpined in the Resolution, and I therefore beg leave to withdraw it.”

The Resolution was by leave withdrawn.
The ‘Hon'ble Rao Bahadur B. N. Sarma to move the fol-
lowing Resolution :—

¢ This Council recommends to the Governor General in Council that steps be taken for
the reversal of the order of the Madras Government interning Mrs. Annie Bosant, Mr. Aruo-
dslée and Mr. Wadia under the Defence of India Act, and the removal of - the restriotions im-

posed upon their liberty.’ ‘

“ My Lord, I am grateful to the Government for their recommendation in
this particular regard and beg to withdraw the Resolution that stands in my
name.”

The Resolution was by leave withdrawn.
The Council adjourned to Thursday, the 20th September 1917.

SIMLA ; } A. P. MUDDIMAN,

The 27th September, 1917. Secretary to the Government of India.

E
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- APPENDIX A.
{Referred to in the Staleinent laid on the Table.) .

Reply to the question put by the Hon'ble Dabu Bhupendra Nath Basu at the
meeting of the Legislative Council held on the $18t March 1917.

(¢) The recruitment rules issued with the Home Department Resolution
nos. 817-825, dated the Gth July 1010, und the gencral register of approved
candidates for the first division preseribed thersin were superseded by that
Department’s Resolution nos. 1715-1725, dated the 2nd November 1911. The
register in question has not been maintained since then.-

(8) Tho existing system of recrnitment is governed by the Resolution of
the 2nd November 1911, which was published in the Gazette of India. A copy
of it is laid on the table. The reasons for the abolition of the register are given
in paragraph 1 of the Resolution.

(d) The Hon’ble Member has quoted from rule 1 of the rules appended to the
Home Department Resolution, dated the 6th July 1910. This rule was slightly
modified by the Home Department Resolution nos. 1409.1417, dated the 23rd
September 1910, by which the * Oxford Senior Local ” was also introduced as a
qualifying test for European candidates. In the revised orders of the 2nd
November 1911 now in force the qualifying tests were made more elastic by the

" introduction of the word ** ordinarily * before the prescribed educational tests

for Europeans and Indians,

*  Different tests for Buropeans and Indians were prescribed in view of the
giﬁerent educational courses ordinarily followed by these two classes of candi-
tes.
~ (¢)s (e), (f) and (g).—A statement giving the required information is laid on
the table. -

A

Nos. 1715~1725.
GOVERNMENT OF INDIA.
HOME DEPARTMENT.

ESTABLISHMENTS.

Stmla, the 2nd November 1911,
RESOLUTION.

The orders issued in the Home Department Resolution no. 817-825, dated
the 6th July 1910, as amended by Home Department Resolution no. 1409-1417,
dated the 23rd September 1910, provided for the recruitment of candidates for
the first division of the Secretariat staff through the Home Department of the
Government of India, in accordance with the rules published with those Reso-
utions, Experience of the working of that system has shown that there is no
advantage either to the Departments concerned or to the candidates t_hemselves
in concentrating this duty in one Department of the Government of India, nor for

* the maintenance of uniform rules for recruitment for all the Departments.

2. The Governot General in Council- is accordingly pleased to direct, in

«, supersession of the Resolutions and rules referred to above, that for the future
** candidates for employment in the Government of India Secrefariats shall apply

direct to the head of the Department in which they wish to serve. Further,
that each Department shall be at liberty to frame such rules for recruitment in its
office, as circumstances may warrant. The main conditions in the rules for the
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first division shall be that in the case of Europeans the candidate must ordinarily
have passed the Oxford or Cambridge Senior Local or the High School Exami-
nation or Matriculation Examination of a University, or such other examinations
not inferior to these as may from time to time be notified by the Governor
General in Council, and in the case of Indians that the candidate must ordinari-
ly have a University Degree. In both classes the candidates must ordinarily
not be less than 18 nor more than a5 years of age.

3. No special conditions have, up to the present, been laid down for appoint-
ments in the second division, but it is left to th= Departments to frame rules for
that division if they deem fit to do so.

ol 4. The scales of pay in the Secretariat offices are, with some exceptions, as
ollows :—

Superintendents—

Rs.
1st grade - o .. 700
2nd e . .. vee we 600
KIS oo e e e e 500
First Division,
Secretariat Assistants—
Rs.
1st grade . o 400
and o 350
3rd 300
4th 150
sth e 300
6th a 170
7“1 » v .o .oe "o w 140
Second Dsvisson.
Clerks— Re.
st grade . s 200
» 2nd » oo vee e . ... 180
L .. 160
4th we 140
sth e 130
Efficiency bar—
Rs.
6th grade . w. 100
7th . .- ::
8th ,, bo
oth ,, Y e e g
1oth ,, e e . 0o
Probationers 50

ORDER.—Ordered that a copy of the above Resolution be published m the
Supplement to the Gasette of Indsa.

Ordered also that a copy of the Resolu-

Legislative Department.
Foreign Department. ‘
e e tion be forwarded to the Departments of

Pablic Works Department.

D ‘ment. i )
2121’\&: litary Pinance) Department. the Government of India nqted in the
Railway Department. ) . . o

Department of Education. . margin for information and guidance.
Department of Revenue and Agriculture.

Uepartment of Commerce and Industry. A EARLE,
Secretary o the Government of India.
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APPENDIX B.
(Referred toin Question No. 24.)
StaTEMENT 1.

Statement showing the annval ezpcnditur& incurred on the establishment of
' Statistical Department for the years noted.

Year, ' Expeoditure,
) Rs.
1914-16 e 49,389
" 1916-16 1,00,862
1916-17 v s o 1,02,080%
® Ravised Kstimate figure.

SraTenent I1.

Statement showing the present establishment of the Depariment of Statistios

and their pay.
R-.P.y' Re
1 Director of Statistics ... we  1,200—50—1,750
1 Buaperintendent - 400—600
. 1 Deputy Boperintendent .. we  800—400 and ‘
, ' . allowance 50—100.
1 Ditto we 300400 '
. 1Ceak .. U 1 11
1, . w240
S » . 180 each.
4, - . 185,
[ .o 100,
s »Bo,
5 oo o 8 ,,
s .. 60,
n ., - . B,
100 , e s ee oo 490 :ne?:;gllh.all};:'.
6 , e 85 each
0, . %,
18 Servants ... w3 onRe. 12 each.
1 on RBs, 10.
2 on Re, 9 each.
- l1on Re.8
" ' lonRs. 7
. Baxtrs Betablishment e 2,400

© Caretakers’ Ectablishment ... T e 450
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APPENDIX C.
(Referred to in Question No. 28.)
No. 18 OF 1915.
GOVERNMENT OF INDIA.

FINANCE DEPARTMENT.

SALARIES, ESTABLISHMENTS, aztc.
Administration.

To
THE MOST HONOURABLE THE MARQUESS OF CREWE, K.G.,

His Majufy’s Secretary of State for India,

Delhi, the 15t Sanuary 29:15.
My LorD MARQUESS,

‘WE have the honour to refer to the correspondence ending with your
Lordship's telegram dated the 18th November, 1913, concerning the organiza-'
tion of our Department of Education.

. 2. In giving provisional sanction in your despatch No. 13, dated the a7tn
January, 1911, to the proposals which we made as to the transfer of work to
‘the new department and as to its superior personnel, you expressed the wish
that a further report should be submitted at the close of two or three years in
the light of the experience gained of the work to be done and of the efficiency
of the establishment proposed to dispose of it. :

3. We have now gained -sufficient experience to address your Lordship
with a view to the permanent organization of the Department. We are
satisfied that the Department has justified its existence; and that the increased
attention which it has been possible to give to educaticn, sanitation, archzo-
logy, etc., has already had beneficial results. These results have been attained
without any increase in centralization ; indeed, we may claim to have fulfilled
the policy indicated in paragraph 8 of your Lordship’s despatch which is,
moreover, the accepted policy of the Government of India. In proposing an
organization different from that with which the Department commenced we in
no way wish to question the efficiency of arrangements hitherto. Far from
it. . We have, however, reached a stage of development for which a somewhat
different machinery is required.

4 The first objective of the new Department was to formulate a general
statement of policy, more particularly in the matter of education, In order
to aftain this objective conferences of arepresentative character were obviously
necessary as a preliminary measure. Lord Minto's Government felt that at
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such a stage the educational expert adviser of the Government of India ought
tobe in the Secretariat, in constan: and close touch with the Government of
India. The relatively simpler issuesin the case of sanitation were met by a
re-distribution of work between the Sanitary Commissioner and the Director-
General, Indian Medical Service, and it was not felt necessary to have a
Secretary to the Government of India for sanitation alone. Three large and
representative conferences were held on education at Allahabad and Simla ;
and three similar conferences were held on sanitation at Bombay, Madras and
Lucknow. These conferences were fruitful and inspirating and enabled us
to formulate a general policy of education and sanitation, in our Educational
Resolution No. 301-C.D., dated the 21st February 1913, and our Sanitary
Resolution No. 888—9g08, dated the 25rd May 1914. Meanwhile large Imperial
grants have been given out aggregating R483'2 lakhs non-recurring and Ri24
lakhs recurring for Education, and R406'2 lakhs non-recurring and Rgg2
lakhs recurring for Sanitation. In addition, grants amounting to R82°33 lakhs
a yea; have been made to District Boards in certain provinces, which will
facilitate the advance of local self-government and rural sanitation. Moreover,
we hope to give further grants when the state of our finances permits. The
position has, therefore, now completely changed. Policy has been enunciated.
Grants have been given. Schemes are being worked out. In preparing those
schemes more than one local Government has asked for the advice of our
Colleague, Sir Harcourt Butler, and Mr. Sharp, and from every point of view
it seemsto us that the time has now come when it is desirable for our Depart-
ment of Education tobe in more constant touch than at present it is with the
administration of local Governtents without, it must be added, in any way
:nterfcring with their discretion or interrupting the steady process of decentra-
ization.

5. In the despatch already quoted your Lordship expressed considerable
doubt as to the wisdom of the change involved in the abolition’ of the appoint-
ment cf Director General of Education. You were particularly impressed with
the fact that the extensive tours of the Director-General of Education fulfilled
a most useful purpose in increasing the appreciation of provincial distinctions
and difficulties by the Government, in diffusing information and in assisting
local officers by suggestions based on a wider range of experience than they
themselves could command. While for reasons already given we considered it
desirable to frame our proposals temporarily on different lines, we fully recognise
the force of your Lordship’s criticisms at the present stage. Indeed, we now
consider that the time has come to appoint a touring expert educational officer
with functions somewhat similar to those exercised by Mr. Orange. We feel
the need of such an officer, especially in connection with the most profitable
utilisation of the imperial grants still unspent and those which we hope to give
in future. We would, however, prefer that he should be called ** Educational
Commissioner with the Government of India” instead of * Director-General.”
The latter title is indeed misleading. as it suggests direction. where advice and
assistance will alone be given. The designation which we propose corresponds
with that of Sanitary Commissioner with the Government of India.

6. Our first proposal, therefore, is that the present post of Joint Secretary in
the Department should be abolished and that a post of Educational Com-
missioner with the Government of India should be createdona salary of R2,500
rising by annual increments of 100 to R3,000. We propose to appoint the
Hon'ble Mr. H. Sharp, C.I.E., to be Educational Commissioner and to give him,
as a special case in view of his services and the loss of his position as a Secretary
to the’ Government of india, an initial salary of Ra,750 rising by Rso, 100,
100to R3,000 without exchange compensation allowance. Itis an essential
part of our scheme that the Educational Commissioner should have free access
to the Member in charge of his Department and that when at headquarters he
should have times fixed for regular interviews with the ‘Member. His notes
would, however, go to the Member through the Secretary. The Secretary will
then be in the position of Secretaries of the Indian Civil Service in other Degart-.
ments, with a considerable accession to his work. Our second proposal is that the.
salary of the Secretary should be R4,000 a month, as in the case of the Secretaries
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of the Home, Foreign, Political, Finance, Revenue and Commetce and Industry
Departments,

¢ % ¥ % [ ] » ]

[ & * ] ] .

We have the honour to be',
My LORD MARQUESS,
Your Lordship’s most obedient, humble Servants,
(Signed) HARDINGE or PENSHURST.
BEAUCHAMP DUFF,
R, W. CARLYLE.
HARCOURT BUTLER.
S. A. IMAM,
W. H. CLARK.
» R. H. CRADDOCK.
»  W.S MEYER,

»
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India Office, London.
- 12th March 1915.

Public.
No. 53.

TO HIS EXCELLENCY THE RIGHT HONOURABLE THE
GOVERNOR GENERAL OF INDIA IN COUNCIL.

My Lorb,

I have considered in Council the letter of Your Excellency’s Government
in the Finance Department no. 18 (Salaries), dated the 1st January last, in which
you propose a revised scheme for the permanent organisation of your Depart-
ment of Education. The most impértant modification proposed is the appoint-
ment of an Educational Commissioner with the Government of India, in the
place of the present Joint Secretary. | approve this step, and I also approve
your recommendation as to the title of the new appointment with the object of
defining its duties as concerned with the giving of advice and assistance to
lozal Governments and not with direction. The Commissioner should in effect
discharge the functions with the Decentralisation Commission described as
appropnate for an Imperial Inspector-General. "

» * * *
» & ] *

I have the honour to be,

My Lorp,"

Your Lordship’s most obedient, humble Servant,
CREWE,





